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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A No. 169 of 2009

DATE OF DECISION: 01.09.2009

Shri Laihlia Darlong
cereeeeeennn.JApPplicant/s.
. Mr.A.Ahmed o
veee........ Advocate for the
Applicant/s.
' - Versus -
U.O.l. &Ors '
TP veereeeenn.....RESPONdent/s
Ms.U.Das, Addl.C.G.S.C. for Union of India
Mr.M.R. Das for State Govt. of Tripura ' :
veren........Advocate for the
Respondents

CORAM

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A)

4 Whether Reporters of local newspapers may be allowed to see _»Yes/N‘o/

the Judgment? ‘
5. Whetherto be referred to the Reporter or not? | Yes/N§~
6.  Whether their Lordships wish to see the fair copy . o
of the Judgment? . Yes/No

Judgment delivered by




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original App!icotion No. 149 of 2009.
Date of Order: This, the 015t Day of September, 2009.
THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE SHRI MADAN KUMAR CHATURVEDI, MEMBER (A)

Shri Laihlia Darlong

Son of late Thiuka Darlong

Director, Directorate of Welfare

for Scheduled Tribes, Government of Tripura

Resident of Arundhutinagar, P.O: Arundhutinagar

Police Station: West Agartala

District: West Tripura

PIN: 799 003, Tripura.

... Applicant.

By Advocates: Mr.A.Ahmed & Mr.N.Ahmed.

- Versus -

1. The Union of India

represented by the Secretary

to the Government of india

Ministry of Personnel, Public Grievances
& Pensions, North Block

New Delhi- 110 001.

2. The State of Tripura
Represented by the Chief Secretary
Government of Tripura, Agartala
PIN:-799 001.

3. The Principal Secretary
Department of Finance
Government of Tripura
Agartala - 799 001. ... Respondents.

By Ms. U.Das, Addl. C.G.S.C. for Respondent No.1 &
Mr.M.R.Pathak, Advocate for State of Tripura for Respondent Nos. 2 & 3

o RD
01.09.2009

MANORANJAN MOHANTY, (V.C.):-

Applicdm‘, a member of Indian Administrative Service

belonging to Tripura segment of Manipur-Tripura Joint Cadre, stateﬁ
e}



have exercised his option under IAS{Pay) 2rd Amendment Rules, 2008 on
24.09.2008. It is stated that pay of the Applicant was, accordingly, revised
on 22.10.2008. He exercised a revised/fresh option on 03.11.2008 and, on
17.02.2009, the State Govt. of Tripura sought a clarification from Ministry of
Personnel, Public Grievances & Pensions of Govt. of India in the matter of
entertaining fresh option on cancellation of previous one. On 07.05.2009,
the Applicant requested the State Govt. (of Tripura) to act on his fresh
option dated 03.11.2008 and, on 01.07.2009, the said State Govt. (of
Tripura), again, sought clarification frorﬁ the Govt. of India/Ministry of

Personnel, Public Grievances & Pensions.

2. At the aforesaid stage, the Applicant has approached this
Tribunal with the present Original Application filed (on 28.08.2009) under
Section 19 of the Administrative Tribunals Act, 1985; wherein he has

prayed as under:-

“8.1 That the Hon'ble Tribunal may be pleased to
direct the Respondents to cancel the 1st option
submitted by the Applicant on 24.09.2008 as it
has been withdrawn by the Applicant and also
to accept the 2nd option i.e. revised pay scale of
Rs.37.400-67,000/- (revised) of pay Band-4 and
grade pay of Rs.8,700/- submitted by him on
03.11.2008.

8.2 To pass any other appropriate relief(s) to which
the Applicant may be entitled and as may be
deem fit and proper by the Hon'ble Tribunal.

8.3 To pay the costs of the application.”

3. Heard Mr.A.Ahmed, learned counsel appearing for the
Applicant, Ms.U.Das, learned Addl. Standing counsel for Govt. of India

and Mr.MR.Pathak, leamned counsel for the State Govt. of Tripuw,
O
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whom copies of this Original Application have already been supplied)

and perused the materials placed on record.

4. Since it is the positive case of the Applic:dnt that the Govt. of
India ({in the Ministry of Pensions) has not yet clarified the point raised by

the State Govt. (of Tripura); without entering into the merits of the mot_ter;'

A
we hereby dispose of the case with direction to the Govt. of India

clarification from the Govt. of indiqa, the S’raté Govt. (of Tripura) should act

promptly, within one month thereafter, under intimation to the Applicant.

5. With the above observations and directions, this case stands
disposed of.
6. Send copies of this order to the Applicant and the

Respondents (along with the copies of the O.A.) in the address given in

the Original Application.

7.» Free copies of this order be also supplied to the Advocates
appearing for the paxiié
| _ Al [Ocl |26
(MADA AR CHATURVEDI) (MANO@IJAN MOHANTY)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO.fg 9 OF 2009

Shri Laihlia Darlong
-Applicant
~Versus-~

The union of India & Others
~-Respondents

SYNOPSIS

Applicant was appointed as General Manager, District
Industries Centre on 12.08.1987 through Tripura Public Service
Commission and posted at Kailasahar under North Tripura District
and he joined in his post on 14.08.1987. Thereafter, he served in
different posts of Industries Department, Government of Tripura.
Lastly, on 06.11.1992 he was promoted to the post of Additional
Director,'Director of Industries & Commerce. Thereafter, he was
appointed to the Indian Administrative Service (IAS in short) on
28.05.2001 to the Pmnipur—Tripura Joint Cadre. On 11.06.2001 he
was posted as Additional District Magistrate and Collector, North
Tripura, Kailasahar. On 11.08.2003 the Applicant was posted as
Joint Secretary, General Administration (Rural Development),
Government of Tripura. On 13.01.2005 he was granted Junior
Administrative Grade Pay Scale of Rs.12,750-375-16,500/- (non-
functional) w.e.f. 1st January 2005. On 25.04.2005 he was
designated as Additional Secretary, General Administration
(Administrative Reforms) Department, Government of Tripura. Thé
Selection Grade IAS Pay Scale of Rs.15,100-400-18,300/- (pre-
revised) w.e.f. January, 2008 granted to the  Applicant on
28.01.2008. On 19.09.2008 notification of IAS (Pay) 2nd Amendment
Rules, 2008 was published in Gazette of India. On 24.09.2008 the
Applicant submitted his pay option under the IAS (Pay) 2nd
Amendment Rules, 2008. On 27.09.2008 another notification of IAS
(Pay) 2nd Amendment Rules, 2008 was published‘in Gazette of India

Extra Ordinary. On 29.09.2008 the Director (Services), Government

ot Dok
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of India, Ministry of Personnel, Pensions and Public Grievances,

" GU\T\,')\ r:t“l..l -L_.“."l".-’.‘h
B

Department of Personnel and Training, New Delhi has intimated to
all Chief Secretaries to the State Government and Union Territory
that the IAS, IPS and IFS (pay) 2008 have been amended. On
21.10.2008 the Government of Tripura, Department of Finance,
Agartala circulated the aforesaid letter to all concern. The
Government of Tripura, Department of Finance, fixed the pay scale
of the Applicant on 23.10.2008 at Rs.15,600-39,000/- (revised) of
Pay Band-3 corresponding to the pay scale of Junior
Administrative Grade pay scale of Rs.12,750-375-16,500/- (pre-
revised). After going through the pay slip dated 22.10.2008 the
Applicant found some miscalculation of his pay option, therefore,
on 03.11.2008 the Applicant submitted fresh option before the
Government of Tripura, Department of Finance, by requesting to
revised his pay scale at Rs.37,400-67,000/- (revised) of Pay
Band-4 with grade pay of Rs.8,700/- w.e.f. 01.01.2008 instead of
01.01.2006. On 17.02.2009 the Government of Tripura, Finance
Department sought <clarification from Government of 1India,
Ministry of Personnel, Pensions & Public Grievances, Department
of Personnel & Training whether the request for cancellation of
option once exercised can be entertained. On 07.05.2009 the
Applicant approaches before the Principal Secretary, Government
of Tripura, Finance Department requesting him to consider his
fresh option of his pay scale. Thereafter, on 01.07.2009 the
Government of Tripura, Finance Department, referred the matter
again to Ministry of Personnel, Pensions & Public Grievances,
Department of Personnel & Training, government of 1India for
seeking clarification about the procedure to be followed in the
matter of cancellation of option once exercised. Till date no
response or reply from the Ministry of Personnel, Pensions &
Public Grievances, Department of Personnel & Training, government
of India or from the Govermment of Tripura, Finance Department to
the Applicant. Hence, this Original BApplication for seeking

justice in this matter.

foihbs Narley
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE

TRIBUNAL ACT 1985)

ORIGINAL APPLICATION No. 67 oF 2009

Shri Laihlia Darlong

-Applicant
-Versus-

The union of India & Others

-Respondents

LIST OF DATES

12.08.1987
Para:4.2
Annexure-1

Applicant was appointed as General Manager, District
Industries Centre through Tripura Public Service
Commission and posted at Kailasahar under North
Tripura District.

14.08.1987 Applicant was working as a General Manager, District

to Industries Centre, Kailasahar under North Tripura

30.03.1989 District.

Para:4.2

01.04.1989 Applicant was posted as Principal Officer

Para:4.2 (Industries) at Agartala on deputation under the
Tripura Tribal Areas Autonomous District Council.

01.12.1990 Applicant has served as Joint Director, Directorate

to of Industries & Commerce, Agartala on repatriation

05.11.1992 from Tripura Tribal Areas Autonomous District

Para:4.2 Council.

06.11.1992 Applicant was promoted to the post of RAdditional

Para:4.3 Director of Industries & Commerce.

Annexure-2

28.05.2001 Applicant was appointed to the Indian Administrative
Para:4.4 Service on probation to the Manipur-Tripura Joint
Annexure-3 Cadre.

11.06.2001 Applicant was posted as Additional District
Para:4.5 Magistrate and Collector, North Tripura, Kailasahar.
Annexure-4

11.08.2003 Applicant was posted as Joint Secretary, General
Para:4.6 Administration (Rural Development), Government of
Annexure-5 Tripura.
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13.01.2005 Applicant was granted Junior Administrative Grade
Para:4.6 Pay Scale of Rs.12,750-375-16,500/- (non-functional)
Annexure-6 w.e.f. 1st January 2005.

25.04.2005 Applicant was designated as Additional Secretary,
Para:4.6 General Administration (Administrative Reforms)
Annexure-7 Department, Government of Tripura.

28.01.2008 Applicant was granted Selection Grade IAS Pay Scale
Para:4.7 of Rs.15,100-400-18,300/- (pre-revised) w.e.f.

Annexure-8

| January, 2008.

19.09.2008 Notification of IAS (Pay) 2nd Amendment Rules, 2008
Para:4.9 was published in Gazette of India Extra Ordinary.
Annexure-11 :
24.09.2008 Applicant submitted his pay option under the IAS
Para:4.9 (Pay) 2nd Amendment Rules, 2008.

Annexure-12

27.09.2008 Notification of IAS (Pay) 2nd Amendment Rules, 2008
Para:4.8 was published in Gazette of India Extra Ordinary.
29.09.2008 The Director (Services), Government of India,
Para:4.8 Ministry of  Personnel, Pensions and  Public
Annexure-9 Grievances, Department of Personnel and Training,
New Delhi has intimated to all Chief Secretaries to
the State Government and Union Territory that the
IAS, IPS and IFS (pay) 2008 have been amended.
21.10.2008 The Government of Tripura, Department of Finance,
Para:4.8 Agartala circulated the aforesaid letter to all
Annexure-10 | concern.
22.10.2008 The Government of Tripura, Department of Finance, |
Para.4.10 fixed the pay scale of the Applicant at Rs.l5,600-

Annexure-~13

39,000/~ (revised) of Pay Band-3 corresponding to
the pay scale of Junior Administrative Grade pay
scale of Rs.12,750-375~16,500/~ (pre-revised).

03.11.2008
Para:4.12
Annexure-~14

Applicant submitted fresh option Dbefore the
Government of Tripura, Department of Finance, by
requesting to revised his pay scale at Rs.37,400-~
67,000/- (revised) of Pay Band-4 with grade pay of
Rs.8,700/- w.e.f. 01.01.2008 instead of 01.01.2006.

17.02.2009
Para:4.13
Annexure-16

The Government of Tripura, Finance Department sought
clarification from Government of India, Ministry of
Personnel, Pensions & Public Grievances, Department
of Personnel & Training whether the request for
cancellation of option once exercised can be
entertained.
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07.05.2009 Applicant approach before the _Pi:inciPél Secrétary,
Para:4.14 Government of Tripura, Finance Department,
Annexure-17 | requesting him to consider his fresh option of his

pay scale.

01.07.2009 The Government of Tripura, Finance Department,
Para:4.15 referred the matter again to Ministry of Personnel,
Annexure-18 | Pensions & Public Grievances, Department of
Personnel & Training, government of 1India for

seeking .clarification about the procedure to be
followed in the matter of cancellation of option
once exercised.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE

TRIBUNAL ACT 1985)

ORIGINAL APPLICATION No.jé ﬁ OF 2009

Shri Laihlia Darlong
-Applicant
-Versus-

The union of India & Others

- =Respondents
INDEX
{ SI. No. | Particulars Annexure | Page No.
1. Original Application 1to 14
2 Verification 15
3 Copy of the notification No.DI/ESTT/2(10)/79-1 ’
11/25509-18 dated 12th August 1987. &
4 Copy of the notification No.F.DI/ESTT/1(78)/86/14544- | 2 o
51 dated 06th November 1992.
5 Copy of the notification No0.14015/20/2000-AIS (I)| 3 [
dated 28th May 2001. g
6 Copy of the notification No.F.2(8)-GAP&T)/2000| 4 .
| dated 11th June 2001. p
7 Copy of the notification No.F.2(3)-GA(P&T)/94 dated | 5 b
11.08.2003. | 20 7022
8 Copy of the notification No.F.102)GAP&T)/76 dated | 6 ,
Agartala the 13th January, 2005. 23
9 Copy of the notification No.F.2(6)-GA(P&T)/98 dated | 7
25.04.2005. (2%
10 Copy of the PAY ETC. REGULATION SLIP| 8
(PROVISIONAL) No.F.9(1)(154)-FIN(E)/01 dated 28th 926 do 24
January, 2008. _
11 Copy of the letter No.F.14021/5/2008-AIS-II dated | 9
29.09.2008. 274 b4
|12 Copy of the Memorandum No.F.9(1)(172)-| 10
- CCS(RP)/FIN(E)/08/639 dated Agartala, the 21st (9
October 2008.
13 Copy of the notification vide GSR. No.665(E) dated | 11 2t 221
19.09.2008. ‘ t
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14 Copy of the pay option form dated 24.09.2008. 12

%3 ho gl
15 Copy of the pay regulation slip vide No. F.9(1)(154)- | 13 ¢
FIN(E)/01 dated 22.10.2008.
16  [Copy of the letter No.F.2-391/TW/GL/2008 dated | 14
03.11.2008 alongwith form of option. - |86 ©£&7
17 Copy of the certificate issued by the Drawing and | 15
Disbursement officer, Tribal Welfare Directorate, &g
Government of Tripura.
18 Copy of the letter No.F.9(1)(154)-Fin(E)/01 dated | 16 2 9
17.022009.
19 Copy of the letter No.F.2-391/TW/GL/08 dated | 17 '
07.05.2009. - S0
20 Copy of the letter No.F.9(1)(154)-Fin(E)/01 dated | 18
01.07.2009. | 0
Date: 2 €. 08 2009 Filed By:
Advocate
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"IN THE "CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT 1985)
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- ORIGINAL APPLICATION NO.jé ? OF 2009.

Sherighy N

BETWEEN

Shri Laihlia Darlong

Son of late Thluka Darlong
Director, Directorate of Welfare
for Scheduled Tribes,

Government of Tripura,

Resident of Arundhutinagar,
[eontral Acministrative Tribunal Post Office:-Arundhutinagar,

b vty IR Police Station:-West Agartala,
District-West Tripura,

v PIN-799003, Tripura.

Applicant
Guwahuii Bench —-AND- i
?fﬂgﬁ%ﬁﬁﬁﬁﬂa

1] The Union of India, represented by
the Secretary to the Government of
India, Ministry of Personnel, Public
Grievances & Pensions, North Block,
New Delhi, PIN-110001.

2] The State of Tripura, represented by
the Chief Secretary,
Government of Tripura, Agartala,
PIN-799001. '

3] The Principal Secretary,
Department of Finance,
Government of Tripura, Agartala,
PIN~799001.
Respondents

DETAILS OF THE APPLICATION

1] PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION
IS MADE:

—This application is made for seeking a direction from
this Hon’ble Tribunal to the Respondents to give the
Applicant appropriate pay scale of Rs.37,400-67,000/-
(revised) of Pay Band-4 with grade pay of Rs.8,700/- as
notified under Indian Administrative Service, 2nd Amendment
(Pay) Rules, 2008.
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2] JURISDICTION OF THE TRIBUNAL: | Gapvabas zmdh ,

T[’U' F’T w,ﬁ" Eka
The Applicant declares that the subject matter of the
instant application is within the Jjurisdiction of the

Hon’ble Tribunal.
3] LIMITATION:

The Applicant further declares that the subject matter
of the instant application is within the limitation
‘prescribed under section 21 of the Administrative Tribunal
Act 1985.

4] FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1] That your Applicant is a citizen of India by birth and
permanent resident of Arundhutinagar, Post Office-
Arundhutinagar, Police Station-West Agartala, District-West
Tripura, Pin-799006, in the state of Tripura. As such he is
entitled to all_the rights and privileges guaranteed under
the Constitution of India and the laws framed there under
from time to time. He belongs to Scheduled Tribes Community

of Tripura.

4.2] That your Applicant was appointed as General Manager,
District Industries Centre vide notification
No.DI/ESTT/2(10)/79-11/25509-18 dated 12th August 1987 on
the recommendation of Tripura Public Service Commission. He
was posted as District Industries Centre, Kailasahar under
North Tripura District. He joined on 14.08.1987 as General
Manager, District Industries Centre under—the Department of
Industries which was subsequently re-named as Department of
Industries & Commerce. He was posted at Kailasahar till
30.03.1989. After serving- at—Kailasahar he was posted as
Principal Officer (Industries) at Agartala on deputation

under the Tripura Tribal Areas Autonomous District Council

-



-3-

w.e.f. 01.04.1989. Thereafter, he was posted as Joint
Director, Directorate of Industries & Commerce, Agartala
w.e.f. 01.12.1990 to 05.11.1992 on repatriation from the

Tripura Tribal Areas Autonomous District Council.

Copy of the notification No.DI/ESTT/2(10)/79-
I1/25509-18 dated 12th August 1987 is annexed
herewith and marked as ANNEXURE-1.

4.3] That your Applicant begs to -=state thét he was promoted
to the post of Additional Director of Industries & Commerce
vide notification No.F.DI/ESTT/1(78)/86/14544-51 dated 06th
November 1992.

Copy of the notification
No.F.DI/ESTT/1(78)/86/14544-51 dated 0éeth
November 1992 is annexed herewith and marked

as ANNEXURE-2,

4.4] That your Applicant begs to state that he was appointed
to the Indian Administrative Service (IAS in short) on
probation to  the Manipl_.lr—Tripura Joint  Cadre vide
notification No.14015/20/2000-AIS (I) dated 28th May 2001
‘and the allotment year was 1996.

Copy of the notification No0.14015/20/2000-AIS
(I) dated 28th May 2001 is annexed herewith
and marked as ANNEXURE-3.

4.5] That your Applicant begs to state that he was posted as
Additional District Magistrate & Collector; North Tripura,
‘Kailasahar (IAS Cadre Post) vide notification No.F.2(8)-
GA(P&T) /2000 dated 11lth June 2001.

Copy of the notification No.F.2(8) -
GA(P&T) /2000 dated 11th June 2001 is annexed
herewith and marked as ANNEXURE-4.

e Agrnmsrativa Tribunal
- Arule vy FEEE

TG

' 1 Gupvahail Banch
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4.6] That your Applicants begs to state that hé was posted as
Joint Secretary, General Administration, (Rural

Development), Government of Tripura vide notification
No.F.2(3)-GA(P&T) /94 dated 11.08.2003. The Applicant was
granted Junior Administrative Grade pay scale of Rs.12,750-
375-16,500/~- (non-functional) w.e.f. 1st January 2005 vide
notification No.F.10(2)GA(P&T)/76 dated Agartala the 13th
January, 2005. In the said notification Applicant name
appeared in S1. No.3 along with 2(two) other IAS Officers.
Thereafter, he was designated as Additional Secretary,
General Administration (Administrative Reforms), Department,
- Government of Tripura vide notification No.F.2(6)-GA(P&T) /98
dated 25.04.2005. Presently he is posted as the Directdr,
Directorate of Welfare for Scheduled Tribes, Government of
Tripura and also ex-officio Additional Secretary to the
Government of Tripura, Department of Welfare for Scheduled
Tribes Tribal Welfare. In addition to the aforesaid charges
he is also holding the post of Director, Tribal Research &
Cultural Institute, Government of Tripura and Managing
Director, Tripura Scheduled Tribes Cooperative Development

Cooperation Limited.

Copy of the notification No.F.2(3)-GA(P&T) /94
dated 11.08.2003 .is annexed herewith and
marked as ANNEXURE-5.

Copy of the notification No.F.10(2)GA(P&T)/76
dated Agartala the 13th January, 2005 is
annexed herewith and marked as ANNEXURE-6.

Copy of the notification No.F.2(6)-GA(P&T) /98
dated 25.04.2005 1is annexed herewith and
marked as ANNEXURE-7.

4.7] That the Government of Tripura, Finance Department vide
their PAY ETC. REGULATION SLIP (PROVISIONAL)
No.F.9(1) (154)-FIN(E) /01 dated 28th January, 2008 granted

Lot dasing

s
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the Applicant the Selection Grade Pay Scale at Rs.15,100-
400-18,300/~- (pre-revised) with effect from January, 2008.

Copy of the PAY ETC. REGULATION SLIP
(PROVISIONAL) No.F.9(1) (154)-FIN(E)/01 dated
28th January, 2008 annexed herewith and marked
as ANNEXURE-8. |

4.8] That the Director (Services), Government of India,

Ministry of Personnel, Pensions and Public Grievances,

Department of Personnel and Training, New Delhi vide letter
No.F.14021/5/2008-AIS-II dated 29.09.2008 addressed to all
‘Chief Secretaries to the State Government and Union
Territory has intimated that the IAS, IPS and IFS (pay) 2008
have been amended by notification published in the Gazette
of 1India, Extra ordinary vide G.S.R. No.665 (E) dated
19.09.2008, G.S.R. No.692 (E) and S.S.R. No.691 (E) dated
27.09.2008 respectively. In terms of Rule 4 of Indian
' Administrative Service (Pay) 2nd Amendment Rules, 2008 and
the similar rule in respect of the IPS and the IFS, the
members of All India Services are required to exercise their
option for drawal of their pay in the. revised pay structure.
The aforesaid copy of the letter was circulated by the
Governﬁént'Of Tripura, Department of Finance. vide Memorandum
No.F.9 (1) (172) -CCS (RP) /FIN(E) /08/639 dated Agartala, the
21st October 2008.

Copy of the 1letter No.F.14021/5/2008-AIS-II
dated 29.09.2008 is annexed herewith and
marked as ANNEXURE—9.

Copy of the Memorandum No.F.9(1) (172)~
CCS(RP) /FIN(E) /08/639 dated Agartala, the 21st
October 2008 is annexed herewith and maiked as
ANNEXURE-10. '

49‘
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4.9] It is to be stated that Applicant after going through
the Notification of Amendment of pay structure of IAS, IPS
and IFS  published in the Gazette of Iﬁdia, Extraordinary
vide GSR. No.665 (E) dated 19.09.2008 immediately submitted
his option on 24.09.2008 for fixation of his pay as per
revised pay structure giving effect from 1st January 2006
under Indian Administrative Service (Pay), 2nd Amendment
Rules 2008. In the said option dated 24.09.2008 his existing
pay scale was shown as Rs.15,100-400-18,300/-(pre-revised)
w.e.f. 01.01.2008. It is worth to mention here that he has
submitted his option on 24.09.2008 without going through the
details of the IAS (Pay) 2nd Amendment Rules 2008 which was
circulated vide Memorandum No.F.9(1) (172) -
CCS (RP) /FIN(E) /08/639 dated Agartala, the 21st October 2008
(ANNEXURE 10 of the instant O.A.). |

Copy of the notification wvide GSR. No.665(E)
dated 19.09.2008 1is annexed herewith and
marked as ANNEXURE-11.

Copy of the pay option form dated 24.09.2008
submitted by the Applicant is annexed herewith
and marked as ANNEXURE-12.

4.10] That on the basis of the option exercised by the

Applicant the Under Secretary, Government of Tripura,

Departmen{: of Finance (Esstt. Branch) had issued pay etc.

regulation slip (provisional) vide No.F.9(1) (154)-FIN(E) /01
dated 22.10.2008 and the Applicant pay scale has been fixed
in the pay scale of Rs.15,600-39,000/- (revised) of Pay
Band-3, which is corresponding to the pay scale of Jr.
Administrative Grade in the pay scale of Rs.12,750-375-
16,500/~ (pre-revised).

forbds Mnnley
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Copy of the pay regulation slip vide
No.F.9(1) (154)~-FIN(E) /01 dated 22.10.2008 1is
annexed herewith and marked as ANNEXURE-13.

4.111 That on receipt of the pay regulation slip dated
23.10.2008, the Applicant after going through it and
recalculation was done by him, he found that he would be
getting lesser pay as per pay slip issued by the Finance
Department, Government of Tripuré. In actual, the Applicant
ought to get the pay scale of Rs.37,000-67,000/- (revised)
of pay Band-4 with grade pay of Rs.8,700/- which is
corresponding to the pay scale of Rs.15,100-400-18,300/-
(pre-revised) . The Applicant has been drawing the Selection
Grade pay scale of IAS Rs.15,100-400-18,300/- (pre-revised)
w.g.f. 01.01.08 (at ANNEXURE 8 of the instant O.A.).

4.12] That the Applicant on 03.11.2008 submitted another
option vide its letter No.F.2-391/TW/GL/2008 dated
03.11.2008 to the Under Secretary, Government of Tripura,
Department of Finance (Esstt. Branch) requesting him for
fixation of his pay in the revised pay scale of Rs.37,400-
67000/~ (revised) of Pay Band-4 with grade pay of Rs.8,700/-
w.e.f. 01.01.2008 instead of 01.01.2006 which he has
submitted on 24.09.2008. In the said new option letter he
has also stated that earlier option submitted by him on .
24.09.2008 giving effect from 01.01.2006 may be treated as
withdrawn and cancelled. He has also informed him that he
has not drawn the revised pay structure including arrears
till date. As a proof he has annexed the certificate issued
by the Drawing and Disbursement officer (DDO in short),

Tribal Welfare Directorate, Government of Tripura.

Copy of the letter No.F.2-391/TW/GL/2008 dated
03.11.2008 alongwith form of option is annexed
herewith and marked as ANNEXURE-14.

deuihitin Aonkery
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Copy of the certificate issued by the Drawing
and Disbursement officer, Tribal Welfare
Directorate, Government of Tripura is annexed

herewith and marked as ANNEXURE-15.

4.13] That after more than three and half months of
‘submission of fresh option vide letter dated 03.11.2008 by
the Applicant, the Under Secretary to the Government of
Tripura, Finance Department (Esstt. Branch) referred the
matter to the Desk Officer, Government of India, Miniétry of
Personnel, Pensions & Public Grievances, Department of
Personnel & Training vide its letter No.F.9(1) (154)-
Fih(E)/Ol dated 17.02.2009. ~In the aforesaid ietter the
clarification was sought from Ministry of Personnel,
Pensions & Public Grievances, Department of Personnel &
Training, Government of India that whether the request for
cancellation of option once exercised can be entertained. It
is worth to mention here that the Under Secretary, Finance
Department in his letter dated 17.02.2009 addressed to
Ministry has wrongly mentioned/quoted the date of effect of
revised pay scale submitted by Applicant as 31.10.2008
instead of 01.01.2008.

Copy of the letter No.F.9(1) (154) -Fin(E) /01
dated 17.02.2009 is annexed herewith and
marked as ANNEXURE-16.

4.14] That after getting no response from the Ministry of
Personnel, Pensions & Public Grievances, Department of
Personnel & Training, Government of India, the”Applicant has
to approach before the Principal Secretary, Government of
Tripura, Finance Department vide its letter No.F.2-
391/TW/GL/08 dated 07.05.2009 requesting him to consider his
fresh option exercised by the Applicant w.e.f. 01.01.2008 as

there is no such provision exists in the 1Indian
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Administrative Service (Pay) 2nd Amendment Rules, 2008 that

option exercised shall be final.

Copy of the letter No.F.2-391/TW/GL/08 dated
07.05.2009 is annexed herewith and marked as

ANNEXURE-17.

~4.15] That the Under Secretary, Government of Tripura,
Finance Department vide its letter No.F.9(1) (154)-Fin(E) /0l
dated 01.07.2009 has again referred the matter to the Desk
Officer, Ministry of Personnei, Pensions & Public
Grievances, Department of Personnel & Training, , Government
of India for seeking clarification about the procedure to be
followed in the matter as to whether the request for

cancellation of option exercised once can be entertained.

Copy of the letter No.F.9(1) (154)-Fin(E)/01
dated 01.07.2009 is annexed herewith and.
marked as ANNEXURE-18.

4.16] That -till date neither the Finance Department,
Government of Tripura nor the Ministry of Personnel,
Pensions & Public Grievances, Department of Personnel &
Training, Government of India has clarified about the
matter. As such finding no other alternative the Applicant
is compelled to approach this Hon’ble Tribunal for seeking

justice into this matter.

4.17] That your Applicant begs to state that as per the
Gazette Notification dated 19.09.2008 (at ANNEXURE 11 of the
instant 0.A.), nothing has been mentioned about that option
once exercised shall be final. The rule 6 (4) of the CCS
(RP) Rules 2008 is not applicable to the members of All
India Services. For officers of All India Services, a
separate set of rules have been framed/amendment with the
concurrence of Ministry of Finance, Ministry of Law,

Government of India under which pay of members of All India

[ovdds Aonbry
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Services have been regulated. As per provisions of the said
rules, option once exercised shall be final was not included
in the pay rules at the time of implementation of 5th
Central Pay Commission Report w.e.f. 01.01.1996. The same
has not been included in the amended rules which was
effective from 01.01.2006. Since the pay of the members of
All India Services have been revised on the basis of Indian
Administrative Service (Pay), 2nd Amendment Rules, 2008 the
provisions contained in Indian Administrative Service (Pay)
2nd Amendment Rules, 2008 only can be enforced. While in the
Indian Administrative Service (pay) 2nd Amendment Rules,
2008 or similar rules for IPS/IFS, there is no such
provision like the option for pay fixation in the revised
pay scale in. the revised pay structure is final and
therefore, the Government of Tripura and the Government of
India, Ministry of Personnel, Pensions & Public Grievances,
Department of Personnel & Training cannot deny the prayer of
the Applicént for consideration of his fresh option
submitted by him w.e.f. 01.01,2008. Moreover, he has not
drawn the pay as per the revised pay structure till date
though the pay slip was issued by the Finance Department,
Governmeht of Tripura in the month of October 2008. For last
ten months, the Applicant is waiting for positive reply from
the Finance Department, Government of Tripura or Ministry of
Personnel, Pensions & Public Grievances, Department ' of
Personnel & Training, Government of India, but both of them
have not taken the matter seriously for the reason best
known to them. The Applicant has already enjoying the pay
scale of Selection Grade of All India Services at the pay
scale of Rs.15,100~-400-18,300/~ (pre-revised) w.e.f.
01.01.2008, therefore, the corresponding pay scale after
revision is Rs.37,400-67,000/-(revised) of Pay Band-4 with
grade pay of Rs.8,700/-.

4.18] That your Applicant submits that he is suffering from

frustration as the Respondents have not given him any reply
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to his grievances. He is also running from pillar to post

for seeking redressal of his grievances.

4.19] That your Applicant submits that the action of the
Respondents is illegal, whimsical, mala-fide and colourable
exercise of power, and thus is not sustainable in the eyes

of law.

4.20] That your Applicant demanded justice and the same has

been denied to him.

4.21] That this application is made bonafide and for the

cause of justice.
5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1] For that due to the above reasons narrated in details
the action of the Respondents is prima-facie, illegal, mala-
fide, arbitrary and without jurisdiction. Hence, the denial
of the legitimate financial benefits in the pay scale of the
Applicant is not sustainable in the eye of law as well as

the facts of the case.

5.2] For that on receipt of the pay regulation slip dated
23.10.2008, the Applicant immediately submitted his fresh
option stating that earlier option submitted by him on
24.09.2008 giving effect from 01.01.2006 may be treated as
withdrawn and cancelled and fresh correct option may be
given into effect from 01.01.2008. However, the Respondents
have denied to give effect to the fresh correct option
submitted by the Applicant. Hence, the action of the

Respondents is illegal, mala-fide and without jurisdiction.

5.3] For that in the Indian Administrative Service (Pay) 2nd
Amendment Rules 2008 or similar Rules for IPS/IFS there is
no such provision like the option for pay fixation in the
revise pay structure is final. Therefore, the Respondents

can not deny the legitimate claim of the Applicant.
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5.4] For that till date the Applicant has not drawn any pay
or Arrear Pay as per the revise amended Indian
Administrative Service (Pay)- 2nd Amendment Rules, 2008. As
such the Respondents can not nullify the legitimate claim of
the Applicant as per his fresh option submitted by him on
03.11.2008.

5.5] For that 10 (Ten) months has already been passed in
exercise of fresh correct option by the Applicant, but the
Ministry of Personnel, Pensions & Public Grievances,
Department of Personnel & Training, Government of India or
the Finance Department of the Government of Tripura has not
taken any necessary action to implement the fresh correct
option dated 03.11.2008 by the Applicant.

5.6] For that the Applicant has already drawing the pay scale
of Selection Grade of IAS, therefore, he is entitled for the
pay scale of Rs.37,400-67,000/- (revised) of pay Band-4
with the gréde of pay of Rs.8,700/- which is corresponding
to the pay scale of Rs.15,100-400-18,300/- (pre-revised).

5.7] For that the action of the Respondents is prima facie,
whimsical, mala-fide, illegal and with a motive behind and

also is in violation of the principles of natural justice.

5.8] For that the action of the Respondents is violative of
the fundamental rights guaranteed under the Article 14, 16
and 21 of the Constitution of India.

5.9] For that the Respondents being a model employer cannot
be allowed to adopt a differentiate approach towards the

Applicant by not considering his legitimate right.

5.10] For that the action of the Respondents is not

maintainable under the eyes of law as well as fact.



Tnnai

ey e
D gty SEHE

O N 11

: |
Guwa?gaﬁ Bench
_TERR g

-13 -

5.11] For that in any view of the matter, the action of the

Respondents is not sustainable in the eye of law.

The Applicant craves leave of this Hon’ble Tribunal to
advance further grounds at the time of hearing of the

instant Application.
6] DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and
remedy available to the Applicant except invoking the
jurisdiction of this Hon’ble Tribunal under Section 19 of

the Administrative'Tribunal Act, 1985.

7] MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER

COURT:

That the Applicant further declare that he has not filed
any application, Writ Petition or suit in respect of the
subject matter of the instant appliqation before any other
.court, authority, nor any such application, Writ Petition of

suit is pending before any of them.
8] RELIEF PRAYED FOR:

Under the facts and circumstances
bstated above, the Applicant most
respectfully prayed that Your Lordships
may be pleased to admit this application,
call for the records of the case issue
notices  to the Respondents as to why thé
relief and relieves sought for the
Applicant may not be granted and after
hearing the parties may be pleased to
direct the Respondents to give the

following relief (s).

8.1] That the Hon’ble'Tribunal may be pleased

to direct the Respondenfs to cancelled the 1st
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option submitted Dby the Applicant on
24.09.2008 as it has been withdrawn by the
Applicant and also to accept the 2nd option
i.e. revised pay scale of Rs.37,4000-67,000/~
(revised) of pay Band-4 and grade pay of

Rs.8,700/~ submitted by him on 03.11.2008.

8.2] To pass any other appropriate relief (s)
to which the Applicant may be entitled and as
may be deem fit and proper by the Hon’ble

Tribunal.

8.3] To pay the costs of the application.

9. INTERIM ORDER PRAYED FOR:

Pending the final disposal of the Original Application

the Applicants

humbly prays before Your Lordship’s for

issuance of an interim order by directing the Respondents to

give him appropriate revised pay scale of Rs.37,400-67,000/-

pay Band-4 with grade pay of Rs.8,700/~ till disposal of

this Original application.

10] Application is filed through Advocate:

11] PARTICULARS OF I.P.O.:

I.P.O. No. L

Date of Issue =~ :-

296 (¢/40/3
26 07 2079

Issued from s - GW C; pﬁ
Payable at :- W
12]  LIST OF ENCLOSURES :

As stated above.

foctbs Navlneg

Verification ...
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VERIFICATION

I, Shri Laihlia Darlong, aged about 47 years, son of
Late Thluka Darlong, working as Director, Directorate of
Welfare for Scheduled Tribes, Government of Tripura, Police
Station-West Agartala, District-West Tripura, Pin-799006,
Tripura do hereby solemnly verify that the statements made
in paragraphs.é.:lA.aZ..K/.’?}é@);,é.#m:/,&&”mﬁy)xéz%/@gg{’/’f:';:’%é’ "’2; my knowledge,
those made in paragraph..fz.xz./&az%)a..‘r.:ﬁ.z’za.ft.‘lﬂ?,a.l.::/.%/l’mf/y),&f!é(I.’a@.:..‘g;e
being matters of records are true to my information derived
there from which I believe to be true and those made in
paragraph 5 are true to my legal advice and rests are my
humble submissions before this Hon’ble Tribunal. I have not
suppressed any material facts.

And I sign this verification on this the....%.’...s.gay of

SngastT2000.
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On the recommcndubLon of the Tripura Public Service Commission |

appoint Shri Lulhlir arlony in the-post S
of pay of o

Lnu Governor is nleaned o
e ndfer,qutrlot Industries Centre in ‘the ocale

.1?00—60 1380 -65 —1OOO 100—”100/~ plus’ other allowances as admissible
'fn'lrlpura with his postlnp in the District Industrleg Centre at

#Kaila ashahar,! No rtii: Trlpura with ef‘cct from the date he asoumes the'

’ﬁhar ge of the - post in-his nlace of posting at Kgllahahar and,until

of General M

'7furtqcr orders. His pay in® the post of General Manager Dlstrict Wff Co Tk
.;1ndu51r es Centre will be fixed as per normal rules. He w11] be" on: 4'_g¢}3?

Lt

'm7rrobatlon for a pelLod of 2(twb) years.

The anp01rtﬂenL iz subjiect io terms and - gondltlons a  RE: A
Departrent Memorandum No DI/ES’I‘T, ,3(10)/79 11/2?9/-1—?4 L

- dowm jn'thjc

“dated 14-7-1987.
By.. order of the Governor, '

( P I,angotra‘ Dy T
‘Secretary to ‘the = o . L
Government-of Trlpura.’ '

" Copytto :-
L 1., Shri L”lhlla Darlong,C/0.Shri Lalrema Darlong Headmaqter of
\;/g//St. Paul School ,Mishon Compound,P .0 Arvndhutlnagar,Aéarfala.

The Ceneral Manager,District Industrleo Centre Nort Trlgura.is;f

o %z, The Damegtor of Printing & Statioheriés, Govp

Agartala, alongwith a spare copy for nubllcatlon

issue of Tripura Gazette.

4. The Manager r{Credit) ,Dis trlot Tpdustrles Centre;“ort
.‘Ka'ilashahar.

'.5 ghb Ma ag er(KVI’RAP) Di:trict Indu"trles Centre Dparne'”

N orﬂll ]nna. 4 hh

6 'The Sr.Deputy Accountant General(A&E) Trxpura,AﬂartaIajii;

rvice Cominission, Agartaia.,iv

‘\7??mhe Secretar/ Tripura Public Se
“The Treasury Officer,Ka 11auhahar,North Tr1pura.~-

'SThe Agcoun+s Offlcer(lndustrles) Aﬁartala.'

‘il ‘-‘f T L

e (QS\)U_
( AK.Mangotra©)

Secretary 1o the &
GOV”TI ent of Trlpura.
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* No.F. DI/ESTT/1(78)/86/ ,”‘54““ 1 L
SR ‘Government ef Tripura AR e A
SRR Department ‘of’ Industries E T

P

'.N'_OJJJJ.-GAEJ;.O..M}.s;

The Govennor is pleased to appoint Shri L.

"' Darlong, General Manager in the post .of -Addl. .Director.of
’Industries in the scale of pay of Rs 3600—l30—4900~150—5800/-:.

plus other allowances as admissible: on ‘ad, hoc ‘basl with ©°
feffect from the date of his: taking’ éver charge o-:the*:ost“"
An his existing place ‘of posting till the: post Ae filled

Qf;regular basis. -

s

T o The ad~-hoc appointment does not conferi
n; him any right to claim seniority in the post of Addl.
Director,of Industties or; any preferential treatmemt”in the

ﬁﬂ; “ . i
ﬂ,ﬁThe expenditure 13 debitable to the

Hgad of ACCOunfﬂﬂ 2851~VQllage 8 Small Industries, 000 ~4f ‘

1{

.Direction and Administrataon

' S& Barma et
AT S B Deputy retary to. the S e
'LQQpY,fo‘:-' ' L Government of Tripg "li>‘  :p}_r-
e '~1) Shri. L. Darlong,General Ma

/. Industries;Agartala. ‘
(2) The.,Manager: ‘of Govte Press,Agartala,alongwith a spare A :
. copy:.for. publiCations in the next 1ssue of Tripura L h

T.f". C Gazettees i R
- (3)‘Xhe Joint Secretary,Tripura Public Service Commission,\,“
: artala. T L
iW/The Treasury Of ficer,Agartala Treasury No.;II.','r%”y Coan ot

+The Sr. Dep Né A?coun nt General(ARE Tripu rtald e
? E)(A/Cs Directorate of ndust es='

nager, Directorate of N i

“

, 6 /The Managex
" "Agartala. ¥

{7YThe: Accounts CEficer(Ind), Agartala.
;{e) Personal file.' '

o A,

&
Deputy
-Gove

“Gmm&&mr l
TR Fds




_Je~  ANNCXURE- 3

(TO BE PUBLISHED IN THE GAZETTE OF INDIA PART 1 SECTION 2) ‘

No.14015/20/2000-AIS (I) '! BT S .
. , Government of India ' " —
Minisiry of Personnel, Public Grievances & Pensions
(Department of Personnel & Training)

, Wan)
~ New Delhi, the 2¢ 1wy 2001
* NOTIFICATICN

In exercise of the powers conferred by sub-rule (2) of Rule 8 of the
Indian Administrative Service (Recruitment) Rules, 1954 read with sub-regulation (1)
of Regulation 8 of the Indian Administrative Service (Appointment by Selection)
Regulations, 1997 and Rule 3 of the Indian Administrative Service (Probation) Rules,
1954, the President is' pleased to appoint Shri L. Darlong, a member of the Non-State
Civil Service of Tripura to the Indian Administrative “Service on probation with
immediate effect until further orders and to allocate him to the Manipur-Tripura Joint
Cadre under sub-rule (1) of Rule 5 of the Indian Administrative Service (Cadre) Rules,

1954. ‘

(R.VAIDYANATHAN)
. Under Secretary to the Government of India
To  The Manager : :
* Government of India Press
Faridabad (Haryana)

No.F.14015/20/2000-A1S(1) New Dethi, the ‘Eﬁ\# 2001

1. The Chief Secretary, Government of Tripuhr‘a, AGARTALA, with a spare copy fc
onward transmission to the officer concerned. Officérs below the age of 50 years
may be advised to exercise their option for membership of CGEIS or SIS failing
which they will be treated as deemed to have opted for CGEIS.

2. The Chief Secretary, Government of Manipur, IMPHAL.

3. The Accountant'Gene‘ral, Tripura,fAG:ARTALA'.

4, The Secretary, Union Public Service Commission, Dholpur House, New Delhi. : i

5. - E.O.tothe Governmeqt of India, New Delhi. : Q—bl’ﬂ__ _ | o

| » - - Lo
", (R.VAIDYANATHAN) o

Under Secretary to the Government of India

INTERNAL DISTRIBUTION: US (S.11) / RO(CM) /TRG.DIV / SO(AIS.111) / AVD.1 / 10 Spare copies
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GENELAL ROMINISTRATION (P & T) DPARTMENT. . . - - ey

”.1'md.F.2(8)~GB(P£JW/EDOOf; . Gated,Agertels,the 11#5230ng>wzgoj. A
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NOTIFICATION . o . TR : e

Consequont upon- sppointment of Shri'L;_Dérloné,fﬁdditibnol'; “l.f' DR
X.rector, Industries & Commerce (Non-SCS) 't('J the?lndien‘JﬁministrixtLVe - :
Service in Dbint Cadre of Manipur—Tripure V'ideu‘-G,OVErnmer:\tt(:f' Indic, i’,‘if]is'?i?iv"

of Personnel, P.G. & I—“Gnsi.ons,.' deptt, uf,‘APer‘sonrA\el & Tré'j_l,;ing"' New Uelbi ' B ;
NotifiCation-NO.14015/ZD/ZUOOeﬂIS (1) datedfth§;gaty’mdy;j2001,‘thé_;_. o
Governox is pleased to order thot Shr.i..L_-, DGrl&ng is posted aé AddAL. - ‘
Oistrict Mogistrate & CDglebtbr,_Narthfrripura!“Kpilushohc?_‘IAS Coire :

PN
o

post) with immediate effect end until further orders.

i N : : By Qrde ‘of the @vernor, -~ . o o

-‘.A ‘4, - : . . .' . . . . : X . - . . .

R 3 ' : u-fG"dﬁof . L
: g ' ( Mrs. B, Deb Barmo ) ' ' g

L . Under "seorotary -borthe v s:.‘f’j-",‘i T TR S S
EeL T . C Government of Tripure.’ N B g
o o o ' Ceeene ' ’ e -
"._ COPy to i~ ) _ . RN ,‘v . .'. “1 »;"" i ;g_ " . :,.1,. ' e .
" 1. .Chief Secretary, Tripura,'f\ga':ta_la». L e § “ ‘ S A S
2. Principal Secretary to ernor, Trli;jure.\,m:;".rtaxa_.z R S . .
3, Secretery to Chief Minister, Tripure. P o “

5, ALl Principeal Secretaries/O)mmissiuners/SeCre'tariF.‘s,Tripura, . :
6 Estt.Officer & n_f\ldl.Secretary,GD\)t.of India, Depertment of Persannel & .-
. Tpatning, North Block, New belhid . ' . Co
7. Shri R.Vaidyenethan, Under gecretery to the Govt.of Indin, Depts. of
pereonnel & Training, Noxth 8lock, New Delhi - 110001, I T
‘3, Accoujtant General (A& €), Tr:lpufa,'fgartaln._ O L .
9, Finance (Estt.Br.)/G.:I\.(S.J\.)/Ihd-ustries/‘& Commerce/ levenue’ Dept . VoL
19. Director, Industrics & Commerce, Tripure,fgortola y o L .
11. 0D.M. & Collector, North Tripure, Keileshshar. Co ’ ' "
12. Mpnager, Govi. Press,fjartola for publicetion. ) - . :
Tressury DOfficer, /ot T.0.No T & 11/ Kailsshehex' ‘ : :
Confiduntid Section, U/0 the Chief Secretary, Tripuro. = R o . ,ﬁ
Shri L. barlong, Addl,Jdirector, Industries & Commerce,ripura.., - N
Personel file/Guard file. . ' B

4. Offices of ell Ministers, Tripure.,/\gartalb'- T o B . T : i

e sl

s
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(Typed copy of relevant portion)

Guwahati Bench
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GOVERNMENT OF TRIPURA | AR rds
CENTRAL ADMINISTRATION (PERSONNEL & TRAINING) DEPARTMENT
NO. F.2 (3)-GA (P&T)/94 Dated-Agartala the 11th August 2005
NOTIFICATION

In the interest of Public Service the Governor is
pleased to order as follows with immediate effect and until

further orders.

i) Shri SN Debbarma, ICS, Gr.I Controller, Stores &
Distribution, Tripura, Agartala on transfer is posted as
Additional D.M. & Collector, North Tripura. He will function
as Project Director, D.R.D.A., North Tripura in addition
vice Shri L. Darlong (transferred)

ii) Shri L.Darlong, IAS, Additional D.M. & Collector, North
Tripura District on transfer is posted as Joint Secretary,
Govt. of Tripura, R.D. Department.

iii) Shri Subrala Debbarma, ICS Gr.II, B.D.O., jampuijala on
transfer is posted as Sub-Divivsional Tribal Welfare, Sch.
Castes Welfare OBC & RM Welfare Officer, Belonia vice Shri
Devananda Reang (transferred)

iv) Shri Devananda Reang TCS gr.II Sub-Divisional tribal
Welfare Sch. Castes Welfare, OBC & RMWelfare Officer,
belonia on transfer, is posted as B.D.0O., Jampuijala vide
Shri Subrala Debbarma (transferred).

v) Shri Haradhan Bhowmik, ICS Gr.II Under Secreatary to the
Govt. of Tripura on transfer is posted as Deputy Collector
attached to the Office of the Sub-Divisional, Agartala
Beloniia.

vi) Shri A. Barman Roy, TCS Gr.II, Officer-in Charge,
Central Stores on transfer is posted as Controller Stores &
Distribution vice Shri S.N. Debbarma (transferred)

vii) Shri S.B.Chakma, TCS Gr. II Deputy Collector attached
to the 0/0 the D.M. & Collector, South Tripura, Udaipur on
transfer is posted as Officer-in-Charge, Central Stores vide
Shri A. Barman Roy (transferred)

By order of the Governor

sd/

(Mrs. B.Debbarma)

Deputy Secretary to the Government
of Tripura.

ADVOCTE

sniogt feendeevea Trinuna)
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(—"O:)i SF public Service he Governor is pleased o order

I} Shiri S.NL Debbarma, TS Gl Conlroller, Sldres & Distribution,
Tipura, Agariala on ossfer, i posted of Acldditional DM &
olleclor, Motk dripure, Heowill function as Progect Direclor,
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Ii) Stui L. Darlong, 1AS, /\r‘f!'jjmi!'jvﬂr"‘-! DR & Collectar, Morth Tipura
/ CDislrict on lransfer, is postec asioind Secrelary, Govl of Tripaurc,
O Department. ' ‘

i) Shit Suborata Dabbhormer, 1005 00 RSN Jopmpanijotor on dronsfer
IS pO‘fied as Su ')-—Divifsi(‘wvl il Wellare, Sch. Casles Welfare,
OBC & RM Welfare Officer. Reicnia vice Stei Devananda Reang
(Irdmlelmd)‘ : . o "

vl Shri Devanance Reano TOS Gyl \uh Di/.\u(wm, ]fll il Wellare, |
Sch. Castes Wellare, QRO & KA Wellare Oflicer, Betlonia on |
ransior, s poslad os DO Jampuifola vice Sihei Sobrala

Detbarima (fransledredd).

V) Shii Haradhan Bhowmil. 105 Gilll, Under Secratary 1o the Covet
of Tripura, on lransler, i3 postad s Desuly Collector allac Fiact 1o
the Ollice ol he Suby-Divisional fAccictrale . Beatonio

Vi) Shii AL Banman Roy, TCS G, Officer-in ("i arcic:. Ceantral Stores on
M

fransfer, is postad as Conbiolion, Slorgs & D l!ll’;uhrim viescr Shii S0
- . 1 .
Deblbarma (hanstcned). !

vii)  Shri S.B. Chakmer, 1CS Gell Depuby Collector aitached o the
O/0 the D.M. & Collector, South Tripyra, Udaipur on transfer, is
posied as Officer-in-Charga, Conlral Slores vice Shri AL Barman
Roy (Iranslerred). S |

By order of the Gaovernor,

0. R

Y. ("

{ Mrs. b[ao:mo )
De puly Sf;crelory to the
> Guwahaii Bench | Government of Tripura.
Copy 1o :- ¥ KRR NS ' -

i, Chiel Secreiary, inipura.

2. Principal Secretary 1o the Governaor, Tripura.
. . : - 579
: Contu. fo P/2
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== 7T ANNEXURE- 6

GOVERNMENT OF TRIPURA o
ENERAL ADMINISTRATION (PERSONNEL & TRAINING) DEPART MEERT -

y 10(2)GA(PRT)/76 | Laled, Agariala, ihe(b. january, D008,

NOTIFICATION

The Governor.is ploosed to oppomf the following 1AS Officers of 1954
batch of. Tripura -Part of - Joint Manipur-Tripura Cadre 1o the Junior
" Administrative Grade in the scale of pay of Rs.12,750 =375 - lé JUU/ {(1on-
functional) with effect from 18! January, 200“

i) shi Yq'tendrd__Kufnor, IAS,
ii). Shri Jitendra Kumar Sinha, 1AS,
m) Shri Laihlia Darlong, IAS.

By order othr Governor,

A et a Al
~ | 3 -1 - o &
(M|° B. De! ulll;'
Deputy Sacratary fo it
Govesnmaon! ol’ 'T-si,'.‘:-t f%e"‘f.

Cepy io -

. Chiaf Secre fary. 'npt'rf*/'x/\cnlpur Agoriolo/lmphol
2. Secretary ic Govemor, Tipura, Agartala.
30 Secrelars io Chiaf Minister, lfipura; Agartala.
A Offices of all tainisters, Tripura, Agarlala.
5. Office of Yice-Chainan, Slale Plarining Board, Agattala.
6. AH Comrr.n"'o'mr & Secrelaries/Secretaries, Govl. of Inpura.
7. Finance Br.) /C~A(§A)/(;A!AR)/‘?°venue Deplt., Tripura.
& DML &( ollociux West Tripura/South Tripura Distt., Agartcila/tUcdaip,
9. Manager. Govt. Press, Agariala for publlcczflon ‘

10, Tredisury Officer, Agorlulo Treasury No. I/Udoupur

11, Shui Yalendra Kumar, 1AS, D. M. & Collector, South hiipura, Hdaipur.
12, Shii Jifendia Kumar Sinha, 1AS, D. M. & Collecior, West Tripura, Adgentaleo,

3. Shri Laihlic'Darlong, IAS, Joint Secretary, GA(AR) Deptt., Agautalcn,
L4, Personal files/Guard file. r

. . : . : Q;o,)o@mrvv
‘ : {3-1- 05

(Mrs. B. Detbeanmia )
Depuly Secretary to lhe
Govérnmeant of Tripaer,

e
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GOVERNMENT OF TRIPURA
(71 NERAL /\UMINISIR/\HON (PERSONNEL & TRI\INING) DEPAP1MEN1
NO.F.2(6)V-GA(P&‘I)/98 o Doted Agortolc the A Aprll, 2005.
e NOTIFICATION
In the interest of pubhr‘ serwce the Governor is pleosed to order that
shii Laihlic Darlong, IAS, Joint Secretary to the Govermment of Tripura is
. designaled. as Additional Secretary to the Govemlm,em of Tripura with
immeadiate effect unlil further orders.
:'_ 2. On,os,s.umpﬁbn, Shri Darlong will _conﬁn’ue lo iook after the Depdr?ment
now cszjgned to im.
- g By o ((,[ of e Governor,
My L
\‘(’y)“c'.)-[, o .;:!;‘a‘iz.’x_./ _
. (_.{)5 g Q.5
( M[S B Wlnu!luCi i
Doty \cc'cloly o .nf
_ Government of Tn,Ju"(
Copy 10 -
i Chiéf Sec:élory,“l’xipuud. _
2. Special Secrelary to Governor, Tripura.
3. Secrelary lo Chiel Minister, Tripura.:
A Principal Secretary/all Commissioner & Secrelaries / Secretaries, Govl. of Tripura.
S Accounionl General (A & E) / (Audit), Tripura.
6. Finance (Gsit Br) / G.ALSA) 1 G.A(AR.) / G.A.(C&C) Depli Tripura, Aﬂmfo'f'
7.  Treasury Officer, Agartula TIOOSUI'Y No. |. :
3] Confidenlical Seclion, O/0 the Chiel Secreioiy. Tripurar,
9. Manager, Govl. Press, Agarlala for publicalion.
A0, Shei Laiblia Dartongg, 1AS, Joinl Sectelory lo.the Gevt.of Tripura.
/| (N P'sonul hles/ Guard lile. - :
; o | | : | D.ofc‘o\i‘ﬂﬂ\q,
L N L - { Mrs. B. Det pls umo)
-- o - S Depuly Secreiary fo the
o Government o.f Tricsuro,
ADY‘, ()C44T5 ],
J

Uwaj nati Pench

e
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Government of Tripura f GUWhhabxenrh
Department of Finance vvﬁﬁie:m”dﬁz
(Establishment Branch)

No.F.9(1) (154)-FIN(E) /01 | '~ Dated, Agartala, 28th January, 2008

PAY ETC.REGULATION SLIP (PROVISIONAL)

The Officer(s) named below is entitled to draw pay etc. at the
monthly rate(s) show from the date(s)spec1f1ed less the amount al
ready drawn, if any. :

In case the pay/leave salary/lncrement(s)shown as admissible has
already been drawn or withheld or 1is not due under rules or
order, this authority shall be treated as void to that extent

In case the officer is on leave on the.date of increment, the
financial beneflt from the increment with effect service from the
date of resumptlon of dutles by the officer(s) concerned.

Deduction of fund subscriptions and recoveries of loans and
advances and other government dues shall be effected. Nothing
shall be drawn’ beéyond what is authorized below:-

Name : Sri Laihlia Darlong, I.A.S.

Designationﬁi Additional Secretary

Scale::  Rs.15,100-400-18,300/- |

Name Designation ' & ~From- From Fiom From éemarks

scale of pay

1. 2. | 3. 4, 5. || 6.
1.Pay Substantive/ 01-01-2008 _
Officiating _ e ' : o
2. Leave Salary Rs.16,700/- S

3. Special Pay
4. Personal Pay
5. Allowance

D.A. ,
A.D.A. o - AS ADMISSIBLE
C.A. R - UNDER

H.R.A. NORMAL RULES
Other allowances :

-.sd/-
(R. Debnath)
Under Secretary to the
Government of Tripura
Copy forward to:-

1. Sri Laihlia Darlong, ~ I.A.S.,  Additional Secretary,
GA (AR)Department, Govt. of Tripura.

2. . The Under Secretary, GA(SAA Department, Secretariat,
Trlpura. 7 : '

3. The GA(P&T) Deptt., Secretariat, Tripura.

4. The Estate Officer, P.W.D., Agartala. A-;—TESTED
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| N
Government of Tripura
Department of Finance
o , . (Zstablishment Branch) N
Mo.F CUI(154)-FIN(E) 01 o , Dated, Agartala, 28R January, 2608.

.l’A\’ LTC RLOUL/\ FLOIN SLIP (PROVIS ION/\l )

The o7 1(,1\,) named below is enmled to drew pay etc. a( lhc monlhly rate(s) shown from the date(s
30€citicd le s the amount alredcly drawn, if any

Incase the pay/leave salary/umcmcnt(s) shown as ddmlssnblc has alxculy been drawn or withheid oy
A lu under rulcs or ondcr lhls authority shail be treated as v0|d to tlml extent.

b case lhe olficer is on l(‘dVL on the date of mcrement, the 1|n<mual benefit hom the increment wit
i e h< m thc date of wsunmrmn ol duties l)y the officer(s) concerncd.

Lredi-chon of fund sub.,n,llptluns and recoveriés of loans and advances and other government dues whall b
sitecion]. \Jolhm“ shall be drawn beyond whal 1s authorized below :-

!

AT . Sri Laih.la Darlong LAS.
esgnation:  Additional Secretary
fosde s " Rs. 15,100-400-18,300/-

Nun Dccwnauon & scaie of | From - From - From F'rom Remarks
e e Y ~_|___ : : S
R S 2 3 4 N 0
I el __-_l .. i - e e

Svbsi mllw/t)hxudtnw | 01-01-2008
|2 Leave Salary | mmeememmennas
| 3. Loecial Pay { Rs.16,700/< -
4. 'ewsonal FPay '
5. fitlowarnce
1) A, B2
ATLA T
AL f AS ADMISSIBLE
HRA, : UNDER
}ier allowancds ‘ J NORMAL RULLS _

( R/BE%

Under Sceretary to the
Government of Tripura

/bﬁ ()0‘{4)%

Couy. tm ward 10 ¢

"( Soilaih la Darlong, LAS, Additional Secretary, GA(AR) Department, Govt of In')u.a
The Under Secretary, GA(SA) Depaniment, Secretariat T ripura. N

The GA(P & T) Deptt.; Secretariat, Tripura.
The Estate Officer, P.W.D_, Agartala :

S e N

v

Guwahali 8anch

g, -
T el
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F.N0.14021/5/2008-A1S-II

Government of India
Ministry of Personnel, Pensions and Public Grievances
‘Department of Personnel and Training

North Block, New Delhi-01,
the 29" September, 2008

- oy

e
s

To
Chief Secretaries of all ,
State Governments and Union Territories.

Subject: _ Implgmentation.of Sixth Central Pay Co_mmission rccommendatibns-
Fixation of pay and payment of arrears - instructions in. respect of members
of All India Servic‘es(AI_S) - regarding. ' "

- Sir,

] - : : . i
&

I am directed to say that the IAS, IPS and IFS (Pay), 2007, have been amended by

the notifications published in the Gazette of India, Extra-ordinary vide G.S.R. No.665 (E)
dated 19" September, 2008, G.S.R. No.692(E) and S.S.R. No.691(E), dated 27" September,
2008 respectively. In terms of rule 4 of IAS (Pay) 2™ Amendment Rules, 2008 and the

- similar rule in respect of the .IPS and:the IFS, the members of the All India Services are
required to exercise their option for drawal of their pay in the revised pay structure. . The
prescribed format to.exercise the option is enclosed. '

2. The sequence of action to be takéfi-on receipt of the option will be as follows:-.

(i)  The manner of initial fixation of pay in the revised pay structure has been
indicated in the rule 4 of the IAS (Pay) 2" Amendment Rules, 2008 and.
similar rules in respect of IPS and IFS. On the basis of this Rule, detailed
Fixation Table for each. stage in each of the pre-revised scales have been
worked out in the manner recommended by the Sixth Pay Commission and
are enclosed as Annex-I of this letter. These may be used for the purpose of
fixation in the revised pay structure as on' 1.1.2006. ‘

(ii) “In terms of the IAS (Pay) 2™ Amendment Rules, 2008 and similar rules in

- respect of IPS and IES, there shall be a uniform date of increment i.e. 1* July

of the year afler implementation of the revised pay structure. Consequently, in

the case of officers whose date of next increment falls on " 1.1.2006. the

increment will be drawn in the pre-revised scale and pay fixed in according

with. the tables after including this increment. The next incremen( in the
revised pay structure in such cases will be drawn on 1* July 20006.

0

oy T,
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(iii) On fixation of pay in the applicable revised pay bands and grade pay or in the
pay - scale, as the case may be, pay and allowances for the month of
September, 2008 may be drawn and paid on.the basis of the revised pay
structure and the applicable allowances thereon after deduction of enhanced
subscription to the General Provident' Fund which will be calculated with
reference to the revised basic pay. Insofar as the officers who have Jjoined on
or after 1.1.2004 are concerned, enhanced deductions under the New Pension

- Scheme will be calculated with reference to the revised basic pay and DA
thereon. ' ' ' '

“Basic pay_”' in the- revised pay structure .r'n"eahs'the pay drawn in the
- prescribed pay band plus the applicable grade pay but does not include any’

other type of pay like special pay, etc. In the case of AIS officers in'the pay

~scales of HAG+ and above, basic pay means.the pay in'the prescribed scale.

(iv) Similar sequential action as indicated above may be taken for the

authorization of the revised pay and allowances of those officers whose -

options might be received later.

The revised rates of all allowances, such as House Rent Allowance, Tr:in@orl
Allowance, Children Education Allowance, Special Compensatory Allowance, etc,
will be paid prospectively w.e.f.1.9.08. Accordingly, no arrears will be paid in

respect of these allowances.

In order to ensure correct and systematic fixation of pay in the revised pay structure,
a proforma for the purpose (Statement of Fixation of pay)'is enclosed (Annex-1]).
The statement should be prepared in triplicate and one copy thereof should be pasted
in the Service Book of the officer.concerned and another copy made available to the
concerned accounting. authorities the concerned Ministry/Department or the State
Government [State ‘Accountant General/Chief Controller of Accounts/Controller of

June 30,2008.

- The requirement of pre-check of pay fixation having been dispensed with, it is not

L
e
>

»
R
%,

~ Accounts/Accounts . Officer]  for post-check. Attention is also invited . in this
_connection to the Government of India’s decision contained at S|. No.2 (iii) of the
“Part ‘A’ of the Resolution No.1/1/2008-1C dated August 29,2008 regarding the
-adjustment of the installments of Dearnes Allowance paid between July 1, 2006 and

unlikely that the arrears due in some cases may be computed incorreetly Icading to

Overpayments that might have to be recovered subsequently. The Drawing &

Disbursing Officers should, therefore, make it clear (o the officers while disbursing

the arrears, that the payments are being madc subject to adjustment from the
amounts that may be due to them subsequently. should any discrepancy be noticed

later. For this purpose an undertaking may also be obtained from every officer at the.
time of disbursemcnt;of the arrears/pay and allowances for September, 2008 to the
“effect that any excess payment that may be found to have been made as a result of

T ED ik ,.m:;_m:._-.-zm?sva?m’:ww§
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|
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incorrect fixation of pay in the revised scales will be refunded by him to
Government either by adjustment against future payments or otherwise. A specimen
form of the undertakingis also enclosed (Annex-III).. '

In authorizing the arrears, income tax as due may also be deducted and credited to

Government in according with the instructions on the subject. In case an officer -

wishes to deposit his arrears in his General Provident Fund account, this may be
permitted. - '

When the pay of an All India Service officer will be fixed as per Rule 4(B) on a date
subsequent to 01.01.2006, the fitment tables annexed with this Department’s O.M.
of even number dated 30.08.2008 will be used as prescribed in the relevant
provisions contained in para.2 of the O.M. The pre-revised pay to be reckoned in
such cases will be the pay of the officer on the day of such fixation.

Fixation of pa‘y' of All India Service officers ‘who were on deputation and got
promotion in the cadre subsequently while they were still on deputation -

i. In case the officer was on deputation on 1.1.06 and got promoted to a higher
post in his cadre after 1.1.06, but was not granted proforma promotion under
the ‘Next Below Rule’, his pay will get fixed w.e.f.1.1.06 in the grade which
he was holding on 1.1.06. | : o |

. In case the officer had been granted proforma promotion under the ‘Next
Below Rule’, his pay will be fixed using the provisions of the ‘Next Below
‘Rule’, as explained in (iii) below. S

i, In the revised: pay structure, the pay of an officer would be regulated in the
following manner on grant of proforma promotion to him under *Next Below
" Rule’. ' - |

(a) In case an AlS-officer on deputation to a post gets promoted in his cadre
to a post in a higher grade, his pay in the pay band will be fixed wiih
reference to the pay in the pay band of the officer immediately junior to
him in the cadre of his service. However, the officer in question would
continuc to draw the grade pay attached to the deputation post for the
remaining duration of the deputation. o

(b) In case an AIS officer on deputation to a post in PB-4 gets promoted in
his cadre 10 a post in HAG+, -his basic pay will be fixed with reference
to the basic pay of the employecs immediately junior to him in the cadre
of his scrvice, but the total of pay in the pay band and grade pay of the
deputation post will not-exceed Rs.79.000.
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() In case an officer on deputat‘i'on to a post in PB-4 gets promoted in his % -
cadre to a post in apex scale, his basic pay will be. fixed with reference % .

to the basic pay of the employees immediately junior to him.in the cadre

~ of his service, but the total of pay in the pay band and gr'a‘d¢ pay of the
deputation post will not exceed Rs.79,000; - | | .

(d) In case-an officer on deputation to a post in HAG+ gets promoted in

. his cadre to a post in apex scale, his basic pay will be fixed with

reference to the basic pay of the employees.immcdiatelyjunio_r to him in
the cadre of his service. ' S

. Fixation of pay of member of service who goon deputa-t‘i()n‘ to a lower post

(i) In é_ase an ‘AlS officer goes on deputation to a post carrying a lower grade paSI, '

his pay in the pay band would continue unchanged, but he will be granted the
grade pay of the lower post for the entire duration of the deputation. | :

(ii) In case "arjiofﬁc'er in HAG+ scale goes on deputation to a lower post in PB-4,
his basic,péy_in;'_'the'd_eputatio_n post will be fixed at a stage cqual to his basic
pay inthe cadre of his service, but the total of pay in the pay band and grade

’ pay o,f‘the_d'epu—taiion post will not exceed Rs.79,000. '

- (1ii) In case an officer in the apex scale goes on deputation to a lower post in PB-4, -

his pay in the pay band will be fixed at the maximum of PB-4 (Rs.67000) and
he will be granted the grade pay attached. to the deputation post, but the total of

- pay in the pay band grade pay of the deputation post will not excecd Rs.79,000.
In case deputation is from the apex scale to a post in HAG+, the basic pay will
be protected in HAG+. '

Under rulé 5(f) of the IAS (Pay) 2" Amendment Rules; 2008 and similar rules
in respect of IPS and IFS, on promotion from orie grade to another, the AIS officers

have an option to get their pay fixed in the higher grade either from the date of
~ promotion or from date..of his next increment, viz. 1% July of the year. The
procedure for fixation of pay of an officer, who exercises an option to get his pay

fixed in the higher grade either from date of his next increment, viz, | July of the
Year has been prescribed in the said rule.

In case the officer opts to get his pay fixed in the higher grade from the date
of his promotion, he-shall- get his first increment on the next 1™ July if he was
promoted between 2™ July and |* January. However, if he was promoted between

o January and 30" June of a particular year, he shall get his increment on 1™ July
‘of next year.

On receipt of the necessary options, action for drawals-and disburscment of arrcars
should be completed immediately. The arrears of pay and allowances in respect of
the members of All India Services, on Central deputation, for the period from

| ES‘Y ED : [Cerntral ﬁ.ﬁmis@ésg?e‘aéive'z”ribuné?}
: pﬁ‘ @//9 B et srgreny
’ C A8 R ' o xR CEEN {
ADVO‘ : bk ” I ua.'rmp ".;

— . e - ! S :_'_.____‘___. e e
' g Guaihati Benoh i

e



January 1, 2006 to August 31, 2008 shall be paid by the concerned
Mlmstrles/Departments in the manner prescribed by the Ministry of Finance vide
their O.M. No. 1/1/2008-IC, dated 30" August, .2008.  The State/Joint cadre
authorities may however, take an independent view regarding modalities. of
payment of arrears of pay and allowances for the period from 1.12006 to 31.8. 7008

12. This issues with the concurrence of the Department of prcndllurc vide their U.0.
No.4.2/1 8/2008 IC, dated 26.9.2008

13. Hindi version will follow.
QA —
(Harjot Kaur)
Director (Services)
Copies to: |
l. All Mmlstrles/DCpartmcnts of Government of India (as per standard list)

2. Website Section, Ministry of Personnel, Public Grievance and Pensions, anh Block,

New Delhl : |
‘ : : ,\,\)’V —

_ (Har;ot Kaur)
~ Dircctor (Services)
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s
Form of Option |
[See Rule ]
) 1 » ___hereby elect. the revised pav
structure with effect from 1st January, 2006. ' S
) I : hereby elect to continue on the
- existing scale of pay of my substantive,/ officiating post mentioned below until:
'*, the date of my next increment
The date of my subsequent increment
raising any pay to Rs. ,
I'vacate or cease to draw pay in the existing scale.
The date of my promotion to
Exdsting Scale
- Signature . e
- Name . e
: oo Designation ) e
Office in which employed e
Date: A
Station: : . .
* To be scored out, if not applicable.
{Cantral Adminisieative Tribunal |
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Statement of fixation of pay under IAS (Pay) 2" Amendment Rules, 2008 or IPS
(ng) Amendment Rules, 2008 or IFS (Pay) 2™ Amendment Rules, 2008

1.

2.

A

Name of the Officer

Pay Band and Grade Pay
in which pay is to be fixed as on
January 1, 2006

Status (substantive/officiating)

Pre-revised scale(s) of pay applicable for
the post {In case more than one scale of-
pay is applicable for the post and these
have been merged-in pursuance of the
recommendation of the Sixth CPC in a
Single revised scale, the scale of pay in
Which the employee was actuall y drawing
his pay should be specified)

Existing emoluments as on January 1, 2006-

(a) Basic pay (including Stagnation
Increments, if anv)

(b) Dearness Pay o

(¢) Dearness Allowance applicable ai AICP] -
average 536 (1982 =100) ;

(d) Total ¢xisting emoluments [ () to ()]

Revised pay band and grade/scale pay
corresponding, 1o the pre-revised scale shown
at SENo.4 above. (In the case of 1TTAG 1

and above the appropriate scale

may be mentioned)

Pay in the revised pay band/scale in which
pay s to lixed as per the fitment Gible
attached it Annex-1 .

Grade pay to be u{)plicd mterms of Ruole
Aol IAS (Pay) 2™ Amendment
Rules 2()()8/!|’S(!’;l_\~') Amendnient

Annex-I1
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. Rules 2008

10.

1.

Date:

Date of Increment

_ 34

Rules 2008/IFS(Pay) 2™ Amendment

Stepped up pay with reference to the
revised:pay of junior, if applicable [Rule
4(A)(b) and Note 8 below Rule 4(A)(b)

of IAS/IPS/IFS(Pay) Amendment Rules, 2008

Personal Pay, if any [Note 4 be]ov\
Rule 4.

Revised emoluments after fixation .

(a) Pay in the Revised Pay Band/Pay
Scale

(b) Gréde Pay

(c) Specnal Pay if adm1551ble (Sub Rule
(C) of Rule 4)

(d) Personal Pay, if admissible

Date of next increment (Rule 6 & 7) and
pay after grant of increment

Pay after Increment

l’d) in the Pay | Grade Pay-
Band/Scale (Wherever
e oo ooy Applicable)

- N S

Any other relevant information

Signature & Designation of

Head of Office

_ g‘:’ffﬁtru’ Affm" strat ive Tribungi |
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Annex-III

'UNDERTAKING

I'hereby undertake that any excess payment that may be found to have
been made as a result of incorrect fixation of pay or any excess payment detected
in the light of discrepancies noticed subsequently will be refunded by me to the
Government either -by adjustment against future payments due to me or
otherwise. ‘ : |

Signature:

Name:
Designation:
Date:
Station:
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Guwahati Bench

4pyOCATE

£ o Ao .A"\‘\,Q«KWZQ/-
New (Group A Entry) - Revised Pay Band + Grade Pay
Rs.8000-275-13500 PB-3 Rs.15600-39100 + 5400
. Revised Pay
Pre-revised Basic Pay Pay in the Pay Band Glzzsé l;e:{cxs;:y-
8,000 15,600 5400 | 21,000
8,275 - 15,600 5,400 21,000
8,550 115,910 5,400 21,310
8,825 16,420 5400 | 21,820
9,100 16,930 - 5,400 22,330
9,375 17,440 15,400 22,840
9,650 17,950 5400 | 23,350
9,925 18470 5,400 23,870
10,200 ° ©18,980 5,400 24,380
10,475 19,490 5,400 24,890
10,750 20,000 5,400 25,400
11,025 20,510 5400 | 250910
11,300 21,020 5,400 26,420
11,575 21,530 5400 | 26,930 |
- 11,850 22,050 5,400 27,450
12,125 22,560 5,400 27,950 |
12,400 23,070 5,400 28,470 |
12,675 23,58 5400 | 23,080
12,950 24,000 5,400 20,490 |
13,225 24,600 5,400 30,000
13,500 K 25110 5,400 30,510
- - — : e e - N
_ 13,775 25,630 5,400 31,030 ! -
14,050 T g0 TS, 40()’-_“__3_1_ 40 |
14,325 - 26,650 | 5400 | 32,050 |
- Pre-revised-scale (S - 16)  Revised Pay Band + Grade Pay ‘
Rs.9000 PR3 R 15600-39700 4 5400
I _ Revised Pay ] |
Ire-revised Basic P.ay l’ay i the V‘Y Band ' Grade I((s\.flsc(l :
. U RO _ Pay | BasicPay ©
L 9000 Ingan, 5,400 22010
tiveTribunal
TS
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Pre-revised scale (S - 17)‘

- e RN —— T T EITERY T v ]

Revised Pay Band + Grade Pay

Pre-revised scale (5-18)

- Rs.9000-275-9550 PB-3 Rs.15600-39100 + 5400
' Re‘vised“ Pay ‘ €
Pre-revised Basic Pay . Grade | Revised %
, | Pay in the Pay ‘Band‘ Pay Basic Pay ;
9,000 16,740 5400 | 22,140
9,275 17,260 - 5400 22,660
9,550 17,770 5400 | 23170
9,825 18,280 5,400 23,680
10,100 18,790 5400 | 24,190
10,375 19,300 | 5400 | 24,700

~ Revised Pay Band + Grade Pay

Rs._lO325—325-10975 PB-3 Rs.15600-39100 + 6600 :
B Revised Pay __
Pre-revised Basic Pay . _ Grade ‘| Revised
o Pay in the Pay Band Pay Basic Pay :
. 10,325 19,210 1 6600 1 25810
10,650 19,810 6,600 26,410
10,975 20,420 6,600 | 27,020
11,300 21,020 - 6,600 27,620 -
11,625 21,630 6,600 | 28230
11,950 22,230 - 6,600 28,830
R &
A ORKORE T
i o 0
Saasicy of 1R
Semt ot ™
Iy nt
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Pre-revised scale (S - 19)

Revised Pay Band + Grade Pay

16175

S

Rs.10000-325-15200 PB-3 Rs.15600-39100 + 6600
Revised Pay
Pre-revised Basic Pay Pay in the I?ay Band G;:;ie Bliz\i :Slf_:y ‘
10,000 18,600 6,600 25,200
10,325 - 19,210 6,600 25810 |
10,650 19,810 6,600 26410 |
10,975 20,420 16,600 | 27,020
11,300 21,020 6,600 27,620
11,625 21,630 6,600 | 28230
11,950 22.230 6,600 28,830
12,275 22,840 6,600 29,440
12,600 23,440 6,600 30,040
12,925 . 24,050 6,600 30,650
13,250 24,650 - 6,600 131,250
13,575 25,250 6600 | 31,850 °
13,900 | 25,860 6,600 | 32,460
14,225 26,460 6,600 33,060
14,550 27,070 6,600 | 33,670
14,875 27,670 6,600 34,270
15,200 28,280 6,600 34,880 |
S 15525 o 25,580 6,600 35480 B
115,850 B 29490 T 6,600 ' 36,090

b

30090 T 6600 36,690 |
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Pre-revised scale (S - 20)

Revised Pay Band + Grade Pay

Rs.10650-325-15850 PB-3 Rs.15600-39100 + 6600
Revised Pay -
Pre-revised Bzfsm Pay Pay in the Pay Band G;:;e Bliz;rcls;:y
10,650 - 19,810 | 6600 |. 26410
10,975 20420 - 6,600 27,020
11,300 21,020 - 6,600 27,620
11,625 21,630 6,600 128,230
11,950 - 22,230 6,600 28,830
12,275 22,840 - 6,600 29,440
12,600 ° 23,440 | 6,600 30,040
12,925 - 24,050 .- 6,600 30,650
13,250 - 24,650 6,600 31,250
13,575 25,250 6,600 31,850
~ 13,900 25,860 6,600 32,460
14,225 26460 6,600 33,060
14,550 27,070 .| 6,600 33,670
14,875 27,670 6,600 34,270
~ 15,200 28,280 6,600 34,880 |
15,525 28,880 - 6,600 35,480 |
15,850 N 29490 | 6600 | 36090
16,175 - 30,090 6600 | 36690
16,500 30,690 | 6,600 37,290 |
16825 | 31,300 1 _s600 ] 37,900
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Pre-revised scale (S - 21)

Rs.12000-375-16500

PB-3 Rs.15600-39100 + 7600

Revised Pay Band + Grade Pay

Revised Pay
Pre-revised nglc Pay Pay in the Pay Band G;zse Bl:;\1 :s;;iy
12,000 22,320 7,600 29,920
12,375 23,020 7,600 30,620
12,750 23,720 7,600 31,320
13,125 24,420 7,600 32,020
13,500 . 25,110 7,600 32,710
13,875 25,810 7,600 33,410
14,250 26,510 7,600 34,110
14,625 27,210 7,600 34,810
15,000 27,900 7,600 35,500
15,375 28,6C0 7,600 36,200
15,750 29,300 ' 7,600 - 36,900
16,125 - 30,600 7,600 37,600
16,500 - 30,690 7,600 38,290
16,875 31,360 7,600 38,996
17,250 32,080 7,600 39,690
17,625 © 32,790 7,600 40,390
Pre-revised scale (S - 22) Revised Pay Band + Grade Pay
Rs.12750-375-16500 PB-3 Rs.15600-39100 + 7600
f o RevisedPay |
i Pre-revised Basic Pay Pay i the I ay Band (‘rauc 'R(‘.\"IS(,.‘Ad
_ l’ad_y | Basic Pay
12,750 _ S0 T T e | o
13125 24420 T T Te00 T 00
13500 1 a0 0 T T L oanv
13875 | 25810 70 o
! 14,250 26510 7600 KNI
3 14,625 ” 272100 “7&(){) 810
15,000 ) 27,900 1760 45,500
15375 Coke00 | '7_(27){1‘ 36,200
15,750 - 20,300 7000 3,000
16,125 20,000 7,000 T 00
16,500 - CA0,690 LTen | Ak
16875 31,300 i ‘_5;(';00 38,990
17,250 32,000 7,600 390090
17,625 32,790 | 7000 o300 |
e~ TCondend fdimit }i‘f;'r;aiwe??;bs*r
] sl MR ST
AR |
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Pre-revised scale (S - 23)

Revised Pay Band + Grade Pay

Rs. 12000-375 18000 PB-3 Rs.15600- 39100 + 7600
| Revised Pay |
Pre-revised Basic Pay Pay in the Pay Band | G;:;e_ Blizxir_cls;:y
12,000 22,320 7,600 29,920
12,375 23,020 7,600 30,618
12,750 23,720 7,600 31315
13,125 24,420 7,600 32,013
13,500 25,110 7,600 32,710
13,875 25,810 7,600 33,408
14,250 26,510 7,600 34,105
14,625 27,210 7,600 34,803
15,000 27,900 7600 | 35500
15,375 28,600 7,600 36,198
15,750 29,300 7,600 3689 |
16,125 30,000 7,600 | 37593
16,500 30,690 7600 | 38290
16,875 31,390 . 7,600 38,988
17,250 N 32,090 7600 | 39685
17,625 | 32,790 7600 | 40,383
18,000 33,480 . 7,600 41,080
18375 | 34180 7,600 | 41,778
| 18,750 - 34 34880 | 7600 42,475
19125 } 35580 _\7601_ | 43173
Od— —
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- Pre-revised scale (S - 24)

*

Revised Pay Band + Grade Pay

Rs.14300-400-18300 PB4 Rs.37400-67000 + 8700
_Revised Pay _
Pre-revised Basic ng Pay in the Pay Band G;:;e Blii\ircxs;:y
14,300 37,400 8,700 46,100
' 14,700 37,400 8,700 46,100
15,100 38,530 8,700 47,230
15,500 38,530 8,700 47,230
15,900 39,690 8,700 | 48,390
16,300 39,690 8,700 | 48,390
16,700 . 40,890 8,700 49,590
17,100 40,890 8,700 49,590
17,500 42,120 8,700 50,820
17,900 42,120 - 8,700 50,820
18,300 43,390 8,700 . 52,090
18,700 43,390 8,700 52,090
19,100 44,760 8760 | 53,400
19,500 44,700 . 8,700 53,400
Pre-revised scale (S - 25) Revised Pay Band + Grade Pay
- Rs.15100-400-18300 PB4 Rs.37400-67000 + 8700
T __10\ isedPay
Pre-revised Basis Pay Pay in the Pay Band Grade ] Revised
Pay Basic Pay
15100 39600 1T 8,700 | 48390 |
15,500 T | 8700 ] Tasa ]
15,900 4089 ] B0 | Tay, 590
16,300 40890 T 700 | 49500
3 16,700 N 421200 ] e 50820
17,100 T T T 8700 | s0s20
17500 Y 8,700 5 >()<m
17900 T T R A | 8700 ] shovn T
18,300 A | &7 53,400
18,700 T 44700 8,700 53,400
19700 T T T s 8700 | 54,750
19500 6,000 8,700 54,750
| N e
' ATRISY: .
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Pre-revxsed Scale (S - 26)

Revised Pay Band + Grade Pay |

Rs.16400-450- 20000 PB-4 Rs.37400-67000 + 8900
| Revised Pay, v .
Pre-revised Basic Pay Pay in the Pay Band G;:;d,e Blit;':s;g
16,400 ' 39,690 8,900 48,590
16,850 40,890 8,900 49,790
17,300 40,890 8,900 49,790
17,750 42,120 + 8,900 51,020
18,200 42,120 8900 | 51,020
18,650 43,390 8,900 52,290
19,100 43,390 8900 | 52290
19,550 44,700 8,900 53,600
20,000 44,700 8,900 - | 53,600
20,450 46,050 8900 | 54,950
20,900 46,050 ‘8900 ' 54,950
21,350° 47,440 8,900 56,340
Pre-revised scale (S - 27) Revised Pay Band + Grade Pay
Rs.16400-450-20900 PB-4 Rs.37400-67000 + 8900
- Revised Pay l
Pre-revised Basic Pay Pay in the Pay Band Grade. Revised ;
. = Pay Basic Pay |
16,400 39,690 8,900 48,590 !
16,850 40,890 8,900 49,790
17,300 40,890 8,900 49,790
17,750 42120 | 8900 51,020
18,200 42120 18900 | s1,000
18650 43390 ] 78900 | 52,290
19,100 43390 | 8900 | 52200
19,550 44,700 8900 | 53,000
20000 44700 1 8%0 | sae00 !
20,450 i 46,050 8900 | 54,050
120,900 46050 8900 | 52,050
21,350 47440 8,900 | 56,340
2800 L Aazg | 8900 _f..;f. 56,340
L _22,2. 0 . 48,670 8,900 57,770
| =
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Pre-revised scale (S - 28) . Revised Pay Band + Grade Pay
Rs._14300—450722400 PB-4 Rs.37400-67000 + 10000

Revised Pay
Grade Revised
_ Péy Basic Pay
14,300 37,400 10,000 47,400
14,750 ) 37,400 | 10,000 47,400
15,200 | 38,530 10,000 48,530
15,650 38,530 10,000 48,530
16,100 . 39,690 10,000 | 49,690
16,550 39,690 10,000 | 49,690
17,000 40,890 )z 10,000 50,890
17,450 ™ | 40,890 -~ 10,000 50,890
17,900 ] 42120 ¢ | 10,000 52,120
18,350 - 42,120 1. 10,000 | 52,120
. 18,800 . 43,390 10,000 | 53,390
19,250 - 43,390 | 10,000 53,390
119,700 44,700 10,000 54,700
20,150 " 44,700 | 10,000 | 54,700

—_—_— - L p——

20.600 46,050 50,000 56,050

21,050 46050 10,000 | 56,050

Pre-revised Basic Pay Pay in the Pay Band

| E— == —— S B
L 21,500 — 47440 110,000 | 57,340
21,950 A7 0000 | 57,490

2300 48,570 10,000 | 58,870

1 _ o
S R 7 10,000 | 58,870
B0 s 70,000 | 60,340
S Y DT 16000 | 60,340 ]
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Pre-revised scale (S - 29) ‘Revised Pay Bang + Grade Pay
Rs.18400-500-22400 PB_-4RS.37400—67000 +10000
‘ Revised Pa

Pre-revised Basjc Pay . Grade | Revised

| : : Pay in the Pay Band Basic Pa
- 18,400 | 44,700 10,000 54,700

| 18,900 46,050 56,050

N 19,400 46,050 10,000 96,050 -

19,900 47,440 57,440
20,400 47,440 10,000 57,440

20,900 10000 [ 58,870
58,870
10,000 | 60,340~
SLSS0 | ig0m 61,850
: ' 53,410 10,000

63,410

500 | a0t 65,020
| %6680 | "10000 | 66630

1

|

22,900

|

Note : The last three stages in each of the pay scales above relates to fixation
for those_drawing stagnaﬁon increment in the'pre-rev‘ised scale

Pre-revised s¢ale (S - 30) Revised Pay Bang + Grade Pay
RS.22400~525-24500 - PB4 Rs.37400-67000 + 12000

! . o .
. : T —
| . L Revised Pay —— — -
Pre-revised Basi, Pay Grade | Re

AV in th T _ vi_sod
| .If‘) In the Pay Band Py | Basic Pay

22,400 51850 T 12000 | 6350
.. 53410 22000 165 47 0
55,020 A 12,000 67,020
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Ne.F.9(1)(172)-CCS({1RP)/FIN(E)/08/639
. GOVERNMEN'{' OF TKIPURA
DEPARTMEN?T OF FINANEE ™~ < v
(Establishment Branch)

Dated, Agartala, the 21s October 2008

MEMORANDUM

Implementation.of 6t Central Pay CommissionAré-commcndations - fixation -
of pay and ‘payment of arrears - instruétions in respect of members of All
Indiz Service.(AIS) - regarding. . :

Thie undersigned is directed to inform that a circular has been issued [rom the Ministry
of Personnel, PG & Pension, Government of India vide. F. No.14021/5/2008 - AlS - 1, 29w
Government of India relating

September 2008 communicating instructions of the to procedure

of fixatic i pay and payment of arrears in respeet of members of the All Indig Scrvice (AIS) as a

part of in_plementation of the recommendations of the 6th Central Pay Commission.

Now the undersigned is directed to inform that the State Government has formally

2.
adopted the aforesaid circular (copy enclosed] for providing benefit of fixation of pay and
payment of arrcaus as adraissibl: to the AlS offizers borne under MT Cadre (Tripura Part) and

. request =l concerned for compiiance of the same .

Enclo : As stated %D/ TI 0
(R&lth}'

Under Sceretury to the
Government of Tripura

To
All Depariments - : ‘ .

Copy to:

Speciol Secretary to the Guvernor, Tripurs,
Principal Secretary te Chicr Minister, Tripura
Accountant Genera! ( A&F), Tripura, Agartala.
Principal Sccrcléry, GA (P&T) Department
Princips.i Scerctary, GA (SA) Department

O v s W

Director (Services),
Block, New Delhi - 110001.

All Treasury and Sub-Treasury Officers
File F.5(6)-FIN(G)/79 (Part-11) :

Ministry of Personnel, PG & Pension, Department of P&T, North

AT

(R. Debnath)
Under Secretary to the
Government of Tripura

D:\PAIIDB) \MemeCentra) 3 cale.doc

f ,‘ S5 R afaer o . s
Gontra Afian;n;sr..i:z'aiavaTrxbu;naﬂ
St TG ,

1 . 910
79 80 929
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MINISTRY OF PERSONNEL PUBLIC GRIEVANCES AND PENSIONS
(Department of Pergonnel and Training)
_ NOTIFICATION -
Y New Delhi, the 19th September, 2008

G.S.R. 665(E).—In exeréis_e of .the p_oWers_ ,an_ferre'd_v by subesectibn (1) of section
3 of the All India Services Act, 195-1=(61 of 1951), the Central Government after .
consultation with tb:e Governments of the States 'concerned, hereby makes the
following rules further to amend the Indian Administrative Service (Pay) Rules,

2007, namely:-

1. (.1) These rules may be called the Indxan Adrmmstratlve Scrvxce (Pay]
| Second Améndment Rules, 2008. '
(2) They shall be deemed to have come in force on the 1 day of
Januafy, 2006 except the provisions of Ceritral (Deputation on

Tenure) Allowance contained in PART-C of Schedule 11 relating to

the “Posts undex the Central Government when held by member of

the Service” which shall come into force on the 1st day of

September, 2008

2.

In rule 2 of the vIndian' Administrative Service  (Pay) Rules, 2007
(hereinafter referred to as the said rules), - ‘

i) after clause (a), the following clause shall be inserted, namely:-

(aa)  “basic pay” in the revised pay structure means the
pay drawn in the prescribed pay band plus the applicable
grade pay but does not include any other type of pay like

special pay, ete.

in the ca;se of members of the Sérvice, in the apex scale and
the Cabif'xet Secretary’s scale, basic pay means the pay in the
prescribed scale;’; ‘
(ii) for clause (e}, the followmg clause shall be qummm( (l rnamely:-
. ‘(c) “grade pay” is the fixed amount cor responding to-the pre-
revised pay scale/posts;’; .
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(i)  after clause (j), the following shall be inserted, namely :-

‘Ga) “pay in the pay band” means pay drawn in. the
running pay bands specified in s“ub-rule:, (1) of rule 3;.

(iv) after clause (m), the following clauses shall be inserted, namely :-
(ma)  “revised emoluments” means the pay in the pay band
plus the grade pay of a member of the Service in the revised
pay structure or the basic pay in the Apex scale and the

Cabinet Secrétary’s scale;’;

(mb) “revised pay structure” in rc;la.tion' to any post
specified in Schedule II means the pay band and grade pay
specified againét that post or the pay scale sp;eciﬁcd -
column 5 and 6 thereof, unless a different revised pay band .

~and grade pay or pay scale is notified separately. for that

- post;’;

3 In rule 3 of the said rules, for sub-rule {1}, the following sub-rule shall

be substituted, namely :-

“(1) © Pay Bands and Grade Pays - The pay-bands and grade pays
admissible to a member of the Servic‘:e and the dates with
effect from which the said pay bands and grade pays shall be
decemed to have core into forcé, shall be as lollows:-

(A) Junior Scale - |
Pay Band - 3: Rs.15600-39100 plus Grade Pay Rs.5400.

(with cffect from the 1st day of January, 20006y,

(B) Senior Scales -
i) Senior Time Scale- Pay Band -- 3: Rs. 15600-39100 plus
Grade Pay Rs.6600 (Two additional iherements shall be

granted at the time of pav fixation on promotion): _
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.(_ii) Junior Administrative Grade -,.f ';: S : _
Pay Band ~ 3 Rs.15600- -39100; plus Grade Pay Rs.7600 (Two

addmonal increments. shall be granted at. the txme of pay fixation on '_ }

promotlon) i
(iii) Selection Grade :-

Pay Band - 4 Rs. 37400-670‘00' plus Grade Pay Rs.8700 (Two

additional increments shall be granted at the time of promotion on )

the minimum of the pay band plus grade pay)
(with effect from the 1st day of January, 2006);

"{(C)  Super Time Scale :

Pay Band - 4 Rs.37400- 67000 plus Grade Pay Rs.10000
(with effect from the 1st day’ of Jariuary, 2006)

_ (D) 'Above Super Time Scale -

(1) Pay Band — 4: Rs 37400-67000; plus Gr ade Pay Rs. 12000;
Q@ Apex Scale Rs. 80000 (fixed); Grade Pay : nil;

‘ _A(ii_i) : Cabmet Secretary Grade : Rs.90000 (fixed); Grade Pay : nil;
7 (for the post of Cabinet Secretary in the Government of India)
(with effect from the 1st day of January, 2006);
Note 1. - Appomtment of a member of the Service to the Time Scale and
above shall be. regulé,“ted as per the prov1sxons in the Guidelines -
'regardi‘ng_ promotion te various grades in the Indian Administrative

Sewu.(,

Provided that a- member of the Service shall become eligible for being

dppomtvd to the scnior time scale on his completion of four yecars of
scrvice, bubjeet to the provnm(ms of sub-rule (2) of rule 6A of the Indian
Administrative Service (Recruitment) Rules, 1954 and to the Junior
Administrative Grade on completion of nine years of service, to, the
Selectionv_Gradc on completlon of thirteen years of service and to the

Super Time Scale on completion of sixteen years of service:

provided further that a member of the serv1ce shall be appointed
to the Junior Adrmmstmtlve Grade only after he has completed phase (m

mandatory Mid Carcer Training as prescribed.
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Note 2 The four years, nine years, thxrteen years ahd sxxteen year of
service in this rule shall be calculated from the year “of allotment
ass1gned to him ‘under rule 3 of the Indian Admlmstratwe Serv1ce
(Regulatlon of Semonty) Rules, 1987

Note 3. The period of extraordinary leave taken other\mse than on
medical certificate or considered by the State Government concemed to
have been taken for any cause beyond the control of the member of the
Service or fur prosecuting studies, which are in public interest and for
which Study Leave could otherwise be admissiﬁle under the All India
Service (Study Leave) Regulations, 1960, shall be excluded for the

purpose of calculating the eligibility period of service required for
appomtrnent in these grades

Provlded that a member of Service may opt to continue. to draw
pay in the existing scale until the ddte on which he earns his next or any

qubsequcnt mcrcment in the existing scale or until he vacates his post or

ceases to draw pay in that scale:

" Provided 'further that in cascs where a member of the Service has
been placed in a higher pay scale between 1.1.2006 -an.d the date of
notification of these rules on account of promotion or upgradation of pay
scale, the member of Service may opt to swiich over to the revised pay

structure from the date of such promotlon or upgradahon as the case
may be.

Explanation 1. - The opﬁon to retain the exieting scale under the
proviso to this rule shaﬂ be admissible only in respect of one
existing scale:

[Explanation 2. - The said option shall not be admissiblc to any person
appointed to the Service on or"after the 1st day of January, 2006

and he shall be allowed pay only in the revised pay structure.

Explanation 3. - Wherc a member of the Service exercises an option
under the proviso to this rule to retain the existing scalc in respect

of a post held by him in an officiating capacity on a regular basis
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for the purpose of:-_'regula_tion'.of 'pay in 'that scale, hlS substantivé.
‘pay shall be the substantive pay which he would have ‘drawn had -

" he retained the e‘xisting scale in the pérmanent post on which he

" holds lien or w0u1d have held a lien'had his ~ lien not been
suspended or Lhe pay of the officiating post which has acquirec
the character of substantive pay in accordance with -any order for

the time being in force whichever is higher”;

For rule 3A of the said rules, the following rule shall be su.bstitutcd,
narmely:- . |
‘3A.  Fixation of pay in the revised pay strhcturu - The. initial pay.of a
member of the Ser-vice.v;rho opts or deemed to have optéd in aécordancc

with these rules, to be governed by the revised pay structure on and from

the Ist day of January, 2006 or from a later daté, which shall be xjc_—ﬁx.cd"

as from that date separately in respect of his substantive pay in the
permanent post on which he holds a lien or would have held a licn JI it
had not been suspended and in respect of his pay in lhf, officiating post

held by him, in thc following manner, namely:-

(A)-in_the cases of glll memberé of the Service,-

(1) the pqy in the pay band/pay scale shall be determined by
‘multiplying the e‘xisting'basic pay as on the 1st day of
January, 2006 by a factor of 1.86 and rounding off the
resultant figure to the next multiple of 10;

(1) if the minimum of the rev.iSed pay band/ pay scale is more
than the amount arrived at as per (i) above, the pay shall be
fixed at the minimum of the revised ‘p::ny band/pay scalce:
Provided that - |
(a) where, in the fixation of pay, the pay 6l a member of the

S‘crvic_:(; drawing pay at two or more consccutive stages in
an cxisting scale gets bunched, that is to say, gets fixed
in the Arcvised pay structure at the same siage n ibe pav

band, then, for every two stages so bunched, benelit of
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one increment shall be given so as to avoid bunching of
more than two stages in the revised running pay bands
:and for this purpose the mz:rement shall be calculated
on the pay in the pay band and the grade pay would not
be taken into account for the purpose of granting

increments to allev1ate bunching;

(b)) if by stepping up of the pay as above, the pay of a

member'o‘f the Service gets fixed at a stage in the revised
pé_v band/ pay scale” (where applicable) which is higher
than the %tage in the revised pay band at which the pay
of a Govemment servant who was drawing pay at the
next higher s»ta_gc or stages in the same existing scale is
ﬁxed, the pay of the latter shall also be stepped up only
to the extent by whxch it falls short of that of the former;
(111) the pay in. the pay band shall be determmed in. the above
manner and’ n addition to the pay in the pay band, grade

pay corresponding (o the e;{is‘g,i,ng scale shall be payable:

(B} In the case of a member of the Service, who was o the 1st da_y of
Ja.nuaxy, 2006 on deputation out of India or on leave or on {oreign |
service, or who would have on thaf date officiated in one or morc
lower posts but for his officiating in a higher posl the “existing
scale” m(‘lud(‘ the scale ap'ﬂl(able to the post’ which he would
havv held I)ut for hic bnm;, on doputatlon out of India or on leave
or on folelgn service or, as the case may be, hut for his officiating

m a higher post.

() o the case of members of the Service who arc in receipt of
special pay or alloWwance in addition 1o pay in the existing scale
which has heen recommended f«n'.r(.'pl:1(:"(:111-01"1I by a pay band and
srade pav without any special pay or allowance: pay shall he ﬁ.\:ml'
i the revised pay structure in accordance with the provisions of

clause (A) abhove,

[ H ne £
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D) In the case of members of. the Serwce who are in recelpt of spec1al
: pay component w1th any. other nomenclature n addltlon to pay in
7 ‘vs.the exxstlng scales .such as personal pay for promotmg small
: faxmly norms, Central (Deputatmn on Tenure) Allowance, etc., and

- +in whose case the same has been replaced in the revised pay
structure w1th correspondmg allowance or pay at the same rate or

at a different. rate»,' the pay in the. rev1sed pay structure shall be
ﬁxeel in .aceo"rdanee with the provisions of clause (A) above and in

- such cases, the allowance at the new rate as recommerlded shall’
be drawn ln addition to pay in the revised pay structure from the
date specified in the individual notifications related to these

allowances.

Note 1.- A member of the Service under suspeﬁsion shall continue to
' draw sub31stence allowance based on ex1stmg scale of pay and his
pay in the rev1sed pay structure shall be subject to th(* final order

on the pending dlsmplmary proceedings.

Note 2. -  Where the -_fexisting emoluments’ -exceed t‘he revised

| emoluments in the ease"of any rh.ember of Service, the difference
'shall be ,allowed as personal 'pay to be absorbed in future
increases in pay
Explanatlon For the purpose of thlS Note, “existing emoluments”
mean the sum of (i) existing basic pay, (iij dearness pay
appropriate to the basic pay and (il dearness allowance
appropriate to the basic pay + dearness pay at index average 536
(1982=100). |

Note 3. - Where in the fixation of pay under sub-rule (1) of rule 3, the
pay of a member of t:he Service, who, in the existing scale was
drawjng immcdiatelybefore the 1st day of January, 2006 more pay
than another member of the Service junior to him in the same
cadre, gets fixed in the revised pay band at a stage lower than that
of such _juniot, his pay shall be steppéd upto the same stage in

the revised pay band as that-of the junior.
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Note 4. - Where a member of the Service is in recenpt of personal pay
on the 1st day tof January, 2006, which together thh his existing
emoluments exceeds the tevised emoluments then, the difference
representing such excess shall be allowed to such member of the .

Service as personal pay to be absorbed in future increases in pay..

Note 5. - In the case of members of the Service who are in receipt of
personal pay for passing Hindi ‘Pragya and such other
examinations under the “Hindi Teachmg Scheme” prior to the 1st
day of January, 2006 while the personal pay shall not be taken
into account for purposes of fixation of *initial pay in the rcv1scd
pay: structure they would contidiie to draw personal pay after
fixation of thelr pay in the revised pay structure on and from the
1st day of January, 2006 or subsequently for the period for which
they would have drawn it but for the fixation of their pay in the
revised pay structure and the quantum of such personal pay
would be paid at the dpproprlate rate of increment in the revised
pay structure from the date of fu\auon of pav for the period for
which the officer would have continued to draw it.

'prlanatlon. - For the purpose of this Note ‘appr opnate rate
of increment in, the revxsed pay slructure means an amount. equal
to 3% of-the sum of the pay in the pay band and the gradc pay at

‘the stage at which the pay of the employee is fixed in the revised

pay structure.

Note 6. -In cases where a senior member of Service promoted to a higher
post_before the 1st day of January, 2006 draws less pay in the
revised pay ‘slrructure than his junior who is promoted to the
hlgh(’r post on or after the 1% day of January, 2006, the pay in the
pay band of thc senior member of Service should be stepped up to
an amount equal to the pay in the pay band as fixed for his junior
in that higher post, and the said steppnw up should be done with
effect from the date of promotion of the junior member of Service
sLl})_]C(,t to the fulﬁllment of the followmg conditions, n: nnol\

(a) both the junior and the senior members of Service should

26 1o @_,r/og —7
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belong to the ‘same cadre and the posts in whxch they have
“been promoted should be 1dentma1 in the 'saine cadre

(b) the ‘pre- rev1sed scale of pay ‘and the rev1sed grade pay of the
lower and hlgher posts in which’ they are entltled to draw pay
should be identical; | .

(c) the senior member of Service at the time of promotlon should
have been drawmg equal or more pay than the junior;

(d) the anomaly should be directly as a result of the application

of the prov1s10ns of thls Note.

(e} If even in the lower post, the Jumox officer was drawmg more -

pay in the pre- rev1sed scale than the senior by virtue of any

advance mcrements granted to h1m the provxslons of this Note "

,need not be 1nvoked to step up the pay of the senior member of

the Service.”

Note 7.- The order ‘telating to re-fixation of the pay of the senior member

(&)

of the Service in accordance v\nth the above provisions shall be.

1ssued unde1 the relevant rules and the senior member of the
Serv1ce shall be entltled to the next mcrement on completion of his

lequlred quah(ymg service w1th effect frorn the date of re-fixation

of pay.

Fixation of pay in the rev1sed scale subsequent to the 1st day of
January, 2006 - ‘Where a member of Service continues to draw his
pay in the ex1stmg scale and opts for revised pay structure from a
date later than the 1t day of January, 2006, his pay from the later
date in the revised pay structure shall be fixed under these rules and
for this purpose his pay in the existing scale shall be the same as of
existing ernoluments as ealeulated in accordance with claus’es‘— (A) ,

!

(C) or (D] as the case may be, subject to the condition that the basic

‘pay on’ the later date and where the member of the Service is in

rccelpt of special allowance, his pay shall be fixed after deducting

.A from those emoluments an- amount equal to the special allowance at

rome ».,-“«%‘ Aoy omese -

the revised rates appropriate to the emoluments so calculated’.
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(a)

In rule 4 of the-said rules,-

for sub-rule (1), the following sub-rule shall be substituted,

namely:- - _ o : ' U

i

“(1) The initial pay of a direct recruit shall be fixed "at the

minimum of pay band-3 witPi-:-grade pay of Rs.5400:
Provided that, if a direct recruit. holds a lien, or would hold the
lien, had his lien not been suspended on permanent post, under,
the rules applicable to h1m prlor to his appointment to the Indian
Administrative Service;, hl_s*_._g initial- \pay shall be regulated in
following manner, namely:- ’ - |

(@)  he shall, during the period of probati'on, draw the pay of thé

permanent post,..if it is thore than the minimum of the

Junior Scale .- and ~on confirmation in the Indian

Administrative Servicé: .‘ ' _ |
(b) . if he was holding a Group A post before appointment"tq
the~Indian Admiffi’s,Uative-f'Qelvice his pay shall be fixed at
~ the same stage as, the pay in the Group A post in the Pay-

- Band-3 plus Grade Pay Rs. 5400 and

(¢} il he was holding a post lower than a Group A post, his pay
~in Pay Band-3 shall be fixed as the pay arrived at by
increasing his pay in 1espect of the lower post by one
incre_meﬁt equal to 3% of the sum of the pay in the-pay
band and the grade pay admissible for such lower post,
computed and rounded off fo the next multlple of 10 and th

his pay in the pay bdnd after addmg one increment is less

thdn the mittimum of the pay band 3, then, his pay in thc )

shall be fixed at the minimum: of pay band-3;

Junior Sca]e until, having regard to hlS length of Q.erwcc

he becomes entitled to a higher pay:

Provided further that he shall draw the pay admissible under rule

7 if that is more than the payv referred to in the preceding-

. proviso.”;

(d) he shall- however cease to ‘earn any increments in the
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(b) -
 namely:- , | ;
“2) -~ The pay of a member of the Servxce in ; ;Jumor Scale
~_shall, on promotxon to a post in the Senior Tlme:Scale be ﬁxed in
the revised pay structure as follows: . _ .': '
One mcrement on notional basls equal to-3% of the sum of;_-t
the pay in the pay band and the exxstmg grade pay shall be o
B computed and rounded off to the next multlple of 10 and
| added to the ex1stmg pay in the pay band for Jumor Scale -
of the Indian AdmlmstratWe Service, - thereafter two |
additional increments at the rate of 3% of the sum of the
pay in the pay band 3, arrlved at  after addmg one
1ncrement on notlonal basxs and the . grade ‘pay of -

. Rs 6600/ correspondmg to the Senior Tlme Scale, shall be
"computed and rounded off to the next multiple of 10 and
added successively to the ex1stmg pay in the pay band 3 to
arrive at the pay for Senior Time. Scale of Indian
Administrative Service in the pay band. The second’

A increment is to be calculated on the sum of the pay in the

. pay-band and existing grade pay, after addition of the first
| increment in the pay in pay-band. The grade pay of
Rs.6_,6QO corresponding to the Senior Time Scale shall be . -
gfanted in addition to this pay in the pay band”.

(c) for sub-rule :(5),. the' ft»lloWing sub-rule  ‘shall be substituted,
namely:- ' _
“(S) - The pay of a member of the Service in the Senior Time Scale
shall, on pi‘omotion to the Junior Administrative Grade, be fixed in -
pay band 3 in the same manner as in the case of pr onm(lion [rom
Junior Time Scale to Senior Time Scale by addmg, two additional
increments at.the rate of 3% of the sum of the pay in the pay band
3 and the grade pay of Rs.7600, computed and rounded off to the
next multiple of 10 and added successively to the existiqg pay in

the pay band 3, plus the grade pay of Rs.7600.”




(/9/@’“

’ BUE 3(i) ] , MRA 1 I : TR

[

for sub- rule (6), the followmg sub-rule shall be substltuted

namely:-

,“(6) The pay of a member of the Service -in the Junior

Administrative Grade shall, on promotlon in the Selectlon Grade,
be fixed m ~pay band-4 by granting two additional increments,
Lomputed on the minimum of the pay band plus grade pay and

the grade pay of Rs.8700 sha]l be granted to the SC]CCUOI‘I
Grade” ;

“for sub-rule (7), the following sub-rule shall be substituted,

namely:-

“(7)  The pay of a member of the Service in the Selection Grade
on promotion to the Super Time Scale and in the Super Time
bcale on promotlon to the Above Super Time Scale, shall be fixed
by addmg one increment equal to 3% of. the sum of the pay in the
pay band - 4 and the existing grade pay, computed and rounded
off to the next multiple of 10, to the existing pay in the pay band -

R 4} and the grade pay corresponding to the Supe1 Time Scale and

the /\bnve Super Time Scale, as the case may be, shall be:granted

addlt;on to this pay in the pay band.”,

for sub-rule (8), the following sub-rule shall be substituted,
namely'—}

“(8) On promoUon from one grade to another in the Service, a

‘ member of the Service shall have an optlon to get his pay fixed in

the Pay Band of the higher post either from the date of his:
promotion or from the 1st day of July of the year the date on
which he subsequently earns an increment in the lower scale in
the manner provided in the relevant sub-rule above; in the latter
case, on the date of promotlon, pay in the pay band shall] be fixed
as the same in the lower post but the grade pay shall be that
attached to the higher post, with further re-fixation to be done in -
the manner provided in relevant sub-rules with effect frofn the 1st .

day of July, the date of accrual of the next increment in the lower

scale”.

Bélo &I /e 8—8
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(i) for sub-riile ’(1) the followmg siib-rulé shall be :s'ubstitute;cl, namely:--

" “(1) {a) © ‘Subject to any order passed by the':State Governmcnt
) concerned “under ‘rule -6 or rule 7 of these rules the
incremeérit adm1ss1b1e to a member of thc Service appointed
under rule 7 or rule 7A of the Ind1ar1 Admmlstratlvc Service
(Recruitment) Rules,; 1954, shall accrue uniformly on the 1st
day of July of every year; | |
" . (b} Officers completing six' months and above in th.c
- revised pay structure’ as on the l!"t day of July shall be
~.'chg1ble to be granted the 1ncrement '
{c) = The first 1ncrement after ﬁxatlon of pay on the Ist
day of January 2006ini’ the rev1sed pay structure shall be
granted on the 1*‘t day of July, 2006 for those members of

thc Service for whom the date of next increment was | : s
bctween the 1st'July, 2006 to 1st January, 2007.
(d) .’ Aﬂ members of the Service -who earncd their last
.mcrement between 01.01.2005 and 01.01.2006 shall get
' ~thc11 1ncrement on 01.07.2006. |

Provided that irr the case of persons who had been drawing
-maximum of the existing scale for more than a year as on the 1st
day of January, 2006, the next increment in the revised pay
structt’sre ShaII be allowed on the 1st day ol January, 2006,

thereafter, the provision of this rule shall apply:

Provided further that in cases where a member ol the
Service reaches the maximum of his pay band, he shall:be placcct ' b
in the next higher pay band after one year of reachiﬁg such a.
maximum and at the time of placement in the higher pay band, . o
benefit of -onc increment shall be provided, thereafter, he shall
continue to move in the higher pay band till his pay in the pay S |
band reaches the maximum of that pay band after which no - o

further increments shall be granted.” ; ' L
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* Provided f further that a dxrect recruxt whg has l?ﬁen exempted from

appearing - for the - whole or .any part of the departmental

exammatlon or exammatlons as the case may be, for the reason

that he had already passcd such examination or exammatlons or

part thereof before he became a member of the Service, shall for

the purpose of this, rule, be deemed to have passed the

departmental exammatlon or exammatlons or part thereof, as the A
case may be, after the ddte of the ‘earliest such examination or

exammatlons or part thereof, in ‘which he would have appeared, .
but for the exemption, after he became a member of the Service”.

In rule 9 of the sa1d rﬁles,_ in sub~rqﬁ>1:e‘,.(7), zfor the word and ﬁgares

“Rs.26000” the word and figures “Rs.SOOdO” shall be substituted.

In Schedule I of the said rules, |
(a) for the word and figures “1* day of January, 1996”, .v\;herever they

occur the words and figures “1* day of January, 2006”; , shall

respectively be su bstitu ted;

(b) for paragraph (1), the following paragraphs shall be substituted,

.nar‘nely:i_ _

“(1)‘ Notwith}standing anything contained in the first proviso to
sub-rule (1) of rule 3, and the Notes thereunder, the initial pay of
a promoted officer or an officer- appeinted by selection, as the case
may be, shall be fixed at the pay drawn by the ofﬁcef in the pay
band-3 or pay band-4 in the State Service in addition to one of the
grade pays admissible for the l,hree.comﬁonen‘ts Senior ‘Scale as

per the eligibility of the officer in the following manner:

Pay in Pay Band Grade Pay

Officers with pay up to Rs.29490 : Rs.6600/ -
in Pay Band -3 |

Officers with pay between Rs. 29491 to Rs. 7600/ -
Rs.30690 in Pay Band -3
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(i) sub- rules (2) and (3) shall be omitted;

(i}  in sub-rule (6) for the words “pay - scale” and “scale of pay”, the

words “pay bands and grade pay” shall be substituted;

7. For rule SA of the said rules, the following rule shall be substituted,
namely:- '
“SA  Rate of increment in the revised pay structure. -
(1) The rate of increment in the revised pay structure Ashall be
~equal to 3% of the sum of the pay in the pay band and thc—
grade pay applicable, which shall be rounded- offl to the
next multiple of 10 and the amount arrived at shall be
added to the existing pay in the pay band.
(2) ~ In the case of pay band - 3, variable rates of increment at
3% and 4% may be provided. |
(3) thc‘highe_r rate of increment shall ‘be granted to not more

than 20% of the strength of officers in pay band-3

. 8. For rule 7 'ofA the said rules, the following rule shall be substituted,
rnamely:- |

“7). - .Graht of advance increments. - Notwithstanding anything

contained in rule 13 of the Indian Administrative Service -

(Probation) Rules, 1954, the State Government shall sanction the

second and third increments due to a direct recruit with effect

from the prescribed date of increment after he passes the

prcscril_)c;d departmental examination or examinations irrespective

_of the length of service, aftér which he shall be entitled to draw

pay at the rate corresponding to his position in the pay band:

Provided that the third increment. under this rule shall be granted
rctrospectively from the prescribed date of increment after passing
the prescribed departmental examination, or the last of the
" prescribed d(:pa.r.tmcntal.,cxa.mination§, as the case may be, on the

.successful completion of the probation and confirmation:

ne

-
-’f'g[;f“w
28 Ao 2my /?
o i




TG 1 TSI ¢ 37Emo

33

Ofﬁccré with pay Rs.30691 or above : Rs.8700/-
In Pay Band -3/Pay-Band-4 '

the new pay structure with effect from the 1st January, 2006, the

same shall be revised in terms of provisions contained in rule 3A."

11. In Schedule Il of thé said rules, -

{a) for the words and letters “A — Posts carrying pay above the Senior

Scale in the Indian Administrative Service under State

Governments. SCHEDULE 11", the following shall Be substituted, .

namely:-
- “SCHEDULE II
PART-A ‘
Posts carrying pay above the Senior Scale in the [ndian

Administrative Service under State Governments”;

(b}~ “in SCHEDULE li, PART-A the words and figures “Rs.30000”,
© “Rs.26000", “Rs.22400-525-24500” and “Rs. 18400-500-22400”, at
all’ the places, the pay structure “Rs.900007, “R“s.SOOOO", “Pay
Band-4: Rs.37400-67000 plus Grade‘ Pay Rs.l’ZOOO” and “Pay
Band-4: Rs.37400-67000 plus Grade Pay Rs.10000”, shall

respectively be substituted.

(c}  at the end of Part-A, for the letter “B”, the word and letter “Part-B”
shall be substituted; '

(d)  for “C. - Posts under the Central Government when held by
. . T
member of the Service and the table”, the following shall be
_substituted, namely:- |

“PART-C - Posts under the Central Government when held by

member of the-Service."
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In case the pay of officer in State Service has not been revised to
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Name of Post ) " Scale Of.Pél.)’,-;._-.-.'.- ;-' AQ?{!t.ranj‘(QQP“taiﬁ°“5n 1

‘ Tenure) Allowance .

M @ B

(1) Cabinet Secretary Rs.90000/- (Fixed) | A T
(2) Secretaryto the ™ T TRe80000/~ (Fixed) | = :
Government of : 4 _ ' - 5
India/ Special
Secretavry to the
-~ Government of India
(3) Additional Secretary to | Pay B'and‘-4':'Rs.‘37400— ' o T
‘the -~ Government of | 67000; and Grade Pay '
India . - | Rs.12000 '
(4) Joint Secretary to the Pay Band-4: Rs.37400- | : -
Goyernmeht of India 67000; and Grade Pay
' Rs. 10,000/ -
(5} Director to  the | Selection Grade: (Pay Band- Ten percent of the basic

'Govel'nxncrit of India 4: Rs.37400-67000; and " . pay subject  to ~ the
Grade Pay Rs.8,700/-) A _ maximum'; of"v rupeecs four

thousand per mensem.

(6) DEpul.y Scu—((ary “to | Sclection Grade: (Pay Band- Ten pcﬁn:{;.ént of the basic
the . Government | of | 4: Rs.37400-67000; and’ pay subject - to the
India . Grade Pay RJs.8,_7OO/-) maximum  of rupees four

| | thousand per mensem.

or

Junior Administrative Grade:
Pay Band-3: Rs. 15600-39100;
and Grade Pay Rs.7600
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£ - 1@) Under Secretary to .the Junior Administrative Grade: 'Te_n percent of the basic
~ Government of India Pay Band-3: Rs.15600-39100;| pay subject to  the
and Grade Pay Rs.7600 maximum .of rupees four
| ‘ thousand per mensem.

or |
Senior Time Scale

(Grade: Pay Band-3:
Rs.15600-39100; and Grade
Pay Rs.6600)

i -~
Note - The Central (Deputation on Tenure) Allowance spcciﬁed in this rule

shall be paid to a member of the Service for the period of deputation

approved by the competent authority”.

[F. No. 14021/1/2008-A1S (11)-A]
| HARJOT KAUR, Director
Note : The principal rules were published in the Gazette of India,
Extraordinary vide number G.S.R. 213(E), dated the 20t March, 2007_
and subsequéntly we're.émended vide numbers G.5.R. 23(E), dated ;he

104 January, 2008.
"EXPLANATORY MEMORANDUM

The Central Government has decided to 1mmplement the

recommendations made by the Sixth Centrél Pay Commission with
the modification approved by the Governmenf é,s contained
Government of India resolution No. 1/1/2008-1C, dated the'. 29th
August, 2008 relating to revision of pay-scales in respect of the All
India Services with effect from the 1st January, 2006. With a view
to implement those reéommendatiohé, the Indian Administrative
Scrvice (Pay) Rules, 2007 are being amended accordingly with
effect from the 15t January, 2006.

It i1s. certified that no member of the Indian Administra(ive
Service is likely to be adversely affected by givi.ﬁg retrospective

effect to these rules.

Printed by the Manager, Govt. of India I'ress. Ring Road, May';zp-l.;ri, Ncw_l)clh:—ll(;()f:vl
- and, Published by the Controller of Publications, Delhi-110054.




ANNEXURE.. 12

Typed copy

THE SECOND SCHEUDLE
Form of Option
[ See Rule ]

* (i) I M. Laihlia Darlong, Director, TW hereby elect the
revised pay structure with effect from 1lst January, 2006

Sk (id) I hereby elect continue on the existing

scale of pay of my substantive/officiating. pay mentloned below
until:

*the date of my next increment
the date of my subsequent increment
raising my pay to Rs

- I vacate or cease to draw pay in theexisitng scale

The date of my promotoni
Existing Scale 15,100 - 400 - 18,300/- w.e.f. 1.1.08

Signature__ Sd/-24.9.2008
Name: MR. LATHLIA DARLONG
Designation: DIRECTOR, ™W

- Office in which employed DEPTT. OF WELEARE FOR SCH. TRIBES

Date: 24/9/08 -

Place: Agartala

* To be scored out, if not applicable
Annex —{III
UNDERTAKING ‘

I hereby undertake that any excess payment that may be found
to have been made as a result of incorrect fixation of pay or ‘any
excess payment detected in the 1light of discrepancies noticed
subsequently will be refunded by me to the Government either by
adjustment against future payments due to me or otherwise. -

Signature: Sd/-24.9.2008
Name: MR. LATHLIA DARLONG
Designation: DIRECTOR, TW DEPTT.

Date: 24.9.08 .
Station: Agartala
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&’ :Governmem of T‘ripura‘ 3 R o\ '
' Department of Finance . ' - - A
(Establishment Branch) o _ "
Slza(1)(154)-Fin(E)! 01 . Dated, Agartala, the " October, 2008
pAY ETC. REGULATION SLIP (PROVISIONAQ_" .

- i:The c fficer(s) named below is entitled to draw pay etc. at the monthly rate(s) stiown from the date(s) specified {ess the amount *
“.." already drawn, if any. ‘ ' S

Incase the pay/leave salary/increment
authority shall be treated as void to that extent.

ase the officer is on leave on the date of incremen

resumption of duties by the officer(s) concerned.
Deduction of fund subscriptions and recoveries of loans and advance

awn beyond what is authorized D below :-

been drawn or withheld or is not due under rules or order,

(s) shown as admissible has already

<

t,- the financial benefit fr(;m the increment with accrue from -the date of

s and other goi'(-crnment dues shall be affected. Nothing shall be

Name . Sri L. Dal‘long, 1AS.
Designation :- Director, T.W.Department _
ay B_and. 3. Rs.15,600-39,100/- ‘ Grade Pay. Rs.7600/-
- . : )

=i . T Revised Pre-revised Pre-revised
- Period Pay Band Grade Pay Basic Pay . DP. Remarks.
Drawn “Drawn

-
(1) DA due on Revised
|'Pay (including Grade
1 Pav) NIL {rom 1-1-2006
| 2% fro 1-7-0C ;04
from 1-1-07: 9% frov 1.
Rs. 8350/- 7-07; 12% from 1108

- &16% from 1-7-08.

Due

. Due ‘ Ty
4 i____.__.‘_____!_:__:__gfi___——
- \ 1_-\»200‘; | Ks. 30,000/-

72066 s 21,1300
: 1 -

o \”-1‘???2'5(77' o 1\ 32.300/- \ Rs: 7600/-
T Re 35500-T (R 7608/ |
\ revised Pay  {includin,

{ |
| - :
1 . \ \
\ : : - : DP) 4% from 1-1-i¢
\ \ : 29% from 1-7-06; 35¢
I \

Rs. 1'6;125(-

Rs. 16,500/-

Rs. 7600/

1-1-2008 Rs. 16,700/- .

r'\!
‘ 2y Dra druwn on “re
from 1-1-07; 41% fior
1-7-07, 47% from 1-1-0

|

v;'sad Pay Band + Grade Pay + DA as indicated in SI.No.1 of Remarks Col.)-(Pre-
F.o) 72)-CC.S(RP)/FIN(IE)/OB/MS, dated, 15-10-2008.

ars lo berdrawn in second

10 31-8-08 10 be calculated under formula; (Re

) NB. () Arrear Salary Srom i-1-06
‘ emarks Col) (RefFR's Memo.No.

Revised DP + D4 as indicated in $.2 of R
be drawn under first installment during year 3008-09 and remaining 60% of the aggregate arie
femo.No.F.9(1)(1 72)-CCS(RP)/FIN(E)/O&’GOS, dated, 15-10-2008)-

over Revised Pay w.e.f 1-9-2008, (Ref-FD's Mem

(it} 40% of the aggregaic arrears (0
installment during 2009-10 (RefFFD's b

(iii) Revised rales of all other admissible allowances (0 be drawn oj\’o‘F.9(l)(l 72)-CCS(RP)/FIN(E)/OS/GM.

dated, 15-10-2008. .
72)-CSS(RP)F in(E)//08/639 di. 2 1-10-2008.

y
ALY
.\&0“

( R.Debnath )
Under Secretary to the
Government of Tripura

(iv) IT deduction, GPF contribution eic. 1o be deducted froni arrear salary inref to F.D's Memo.No.9(1)91

Copy forward o -~

. 1. .Sri L. Darlong, l./—\.S.,ADireclor, T.W.Department, Government of Tripura.

2. The Director, T.W.Department, Government of Tripura.
3. The GA(P&T) Department, Agartala. :
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GOVERNMENT OF TRIPURA
DEPARTMENT OF WELFARE FOR SCH. TRIBES
No.F. 2391/T W/GL_/2008/ :  Dated, Agartala, 3" November, 2008
" To.
The Under Secretary

Department of Finance ( Establishment Branch)
Govt. of Tripura

Agartala.

Sub:- Submission of optibn under Revised Pay structure w.e.f 1*'January,
2008 instead of 1% January, 2006.

Sir,

I have submitted an option on 24" September, 2008 under the Revised Pay
structure giving effect from 1% January, 2006 and the said option was submitted before
received of the Memo. no. F. 9(1)(172)-CCS/RP)/FIN(E)/08/639 dated 21% October, 2008
~ issued by the Department of Finance ( Estab. Branch).The said Memo. was received in
Tribal Welfare Department on 22" QOctober, 2008. After going through the said Memo, I
am submitting herewith fresh option giving effect from 1% January, 2008 instead of 1%
January, 2006. It may also be stated that option submitted on 24-9-2008 giving effect from
i% January; 2006 may please be treated as withdrawn and cancelled. It may also be
mentioned that pay as per revised pay structure has rot been drawn including arrears till
date. A certificate in this regard from the DDO,TW Directorate is enclosed herewith.

[ would therefore, request to you kindly arrange for fixation of my pay under the
_ Revised Pay strugture giving effect from 1* January, 2008.

Yours faithfully

nclo :- As stated above. ’ ‘ M
| | _ g}llLOSL’)

( L. H. Darlong )
Director, T.W

ANNEXURE“/Q

©

\D
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THE SECOND SCHEDULE
Form of Option .
| See Rule

*(1) IHY LO\A,&M /\Q-D‘A/LO‘V\Q M I, hereby  elect

the revised pay structure with effect from 1* dénuary ”0(5& C’ -1 _ Nafj

*u) I : / , hereby elect to
continue on the existing scale of pay va substantive/officiating pay mentioned below
until :

* the date of my next increment
the date of my subsequent increment
raisingmy paytoRs......................
I vacate or cease to draw pay in the existing scale

Signature M

Name Mﬂ LA[H‘L[A' D/.’W-LO/\/((—

Deswnat:on D (/2{:6’(0{2 Tw

Date : 41 ](O(Og‘

Station : , ; ' /‘/)L ( @ S g
* To be scoregdl out. 1T norapplicable. . _ :

Anntex - 11l

UNDERTAKING

Fhereby undertake that any excess pavment that may be found 1o have been made

as a result ol incorrect fixation of pay or any excess payment detecied in the Innhl ol discrepancies

noticed subxgquuul) will be refunded by me to the Government cither by adjustment against

future payments due (o ime or otherwise.

Date gltoog ...........

Stdtlon ..... X
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2009
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GOVERNMENT OF TRIPURA
DIRECTORATE OF WELFARE FOR SCH. TRIBES
(GENERAL SECTION) -

NO.F.2-391/TW/GL/2008/22516 DATED, AGARTALA, 31.10.2008

This is to certify that. Sri L.H Darlong, IAS, Director, Tribal Welfare has not yet
drawn any arrear of pay as per revised scale nor drawn his pay in revised scale till

October-2008.

%\Dglt\otog B

"D.D.O
Directorate for Welfare of
Sch. Tribes, Tripura

{'ﬂ;?il'fk]"} = ;
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ANN “URE- ¢

Government of Tripura ,‘.;)
Finance Department S '
Establishment Branch C
Secretariat \
No.F.9(1)(154)-Fin(E)/01 : ' Agartala, the [ebruary. 2009.

To
The Desk Officer.
Government of India,
’ Ministry of Personnel. Pension & Public Grievances.
; Department of Personal & Training,
. North Block. New Delhi — 01.

Subject :- Implementation of 6" CPC Rules.2008 ~ exercise of OPTION - clarification
thereof.

Sir, :

"The undersigned is directed to inform that Notification were issued from the Ministry
of Finance. Deptt. of Expenditure. Govt. of India communicating instruction of the Govt. of India
rclating to procedure of fixation and payment of arrcars as a part of implementation of the
recommendation of the 6" CPC for officers and employees of the Central Govt. and the Govt. o
Tripura had adopted the samc providing benelits of fixation of pay and payment of arrcars a
admissible to the AIS officers borne under the MT Cadre (Tripura Part) also.

Subsequently. Initial Pay Statement (1PS) are being prepared and pay slip on revise
pay aic issued following the OPTION exercised by the concerned officers:

The instani case 1s as follows :-

: Shri 1. 1. Darlong, TAS (MT Cadre; tripura-Part). Director, T.W. l.)épax_'tmem. Gov
of Tripura. had submitted his OPTION on 24.9.2008 o revision of pay w-e-from 1-1-2006 an
“accordingly pay slip on revised pay was issucd on 23-10-2008. Subscquenty on 31-10-2008 Sh
Darlong re-submitted a revised OPTION for- revision of his pay  w-e-from 31-10-2008 ar.
~requesiad to aceept the later in cancchiation of carticr submitied OPTION (letter enclosed). As

ROP Rules. OPTION once exercised cannot be changed.

I am. therefore. directed to request vou to clanfy the procedure to pe followed n th
regard as o whether the request for cancellation ol OPTTION excrcised once can be entertained .

An carly communication in this regard is solicited.

Yours faithfully,
Fnclo - As stated, , . M %
4;/
| (R ol

Under Secretary 1o the
Government of Tripura

Copy for iformation to -

\\. Shei L. 1L Darlong. TAS. Director, T W.Department. Govt of Tripura. .

T
o ‘%\g_ﬁﬁ@n“chﬁ
a Eia ,-«1‘,'?}17'}?
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GOVERNMENT OF TRIPURA
DIRECTORATE OF WELFARE FOR SCH. TRIBES

No. F. 2-391/TW/GL/08/ Dated, Agartala, 7" May, 2009

To -

The Principal Secretary
to the Govt. of Tripura
Finance Department
Agartala.

Sub:- Submission of option under the Revised Pay structure w.e.f. 1% January .
2008 .

Sir, .

I would like to draw your kind attention to the fact that I had submitted an option
under the Revised:Pay Structure of Indian Administrative Service ( Pay) 2" Amendment
Rules, 2008 vide letter no. F. 7-391/TW/GL/08 dated 3" November, 2008 to the Under
Secretary, Department of Finance (Estt. Branch), Govt. of Tripura effective from 1*
January, 2008 . Thereafter, the Under Secretary, Finance Department vide letter no. F.
9(1)(154)-Fin(E)/01 dated 17" February, 2009 had referred the matter to the Desk
Officer, Govt. of India, Ministry of Personnel, Pension & Public Grievances, Department

of Personal & Training, New Delhi seeking clarification on the point that as per ROP

Rules , option once exercised cannot be changed. But it is learnt that reply from the
DOPT is yet to be received. =

2. In this respect , it may be stated that as per the Indian Administrative Service
(Pay) 74 A mendment Rules, 2008, there is no provision that an IAS officer cannot
change option once exercised . A cOpy of the IAS (Pay) 2" Amendment Rules, 2008 is
anclosed herewith for kind perusal. It may also be stated that , 1 shall have to forego
arrears of 2 (two) years . if my case is consider. Further , [ had not yet drawn pay as per
the Revised Pay Structure till date .

3. n view of the above . I would earnestly request you to kindly consider for issuing
pay slip as per the option submitted w.e.f 1% January, 2008 for which 1 shall remain
grateful to you.. '

Yours "1i}hfully
- i
_ Inel: As stated above. i

N\/\—fl (109
( L. H. Darlong ) '
Director, T.W
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No.E.9(1)(154)-Fin(E)/01

To

The Desk Officer,
Government of India,
Ministry of Personnel, Pa

Subject - Implement
thereol.

Sir,

| am directed to refer the letter of e
his end and to re-iterate that Notification were issued from the Ministry of

above issucd from 1
Finance, Deptl. o1 Flxpel
relating 1o plou,c‘mc of

recommendation of the 6'

Tripura had adopted the
admissible to the AIS offic

Subscquen
yay aic issued followin
8

The mstan

f;lmi .
of Tripura, had sn 1ile

accordingly pay s lm on revised pay was issuce

Darlong re-submiticd a
requested to 2CC <‘pt \l c
KOP Rules, OPTION onc

' ime 1,
I o, e

in this regard 2s to wheth

enertained .

An early

-

\{opy for information o -

' Shri L. 1. Darlorig. IAS,

refore,
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-~
Government of Tripura S REMINDER rb’
Finance Department \0
Establishment Branch

- Secretarial

N
Agartala, the_h‘j__ }aﬂg, 2009.

wsion & Public Grievances,

Department of Personal & Traming,
- North Block, New Delhi =

-0l

ation of 6" CPC RLI]CS,?.OOS — exercisz of OPTION - clarification

cven number datcu 27-03-2009 on the subject wccl

1wditure, Govt. of India communicating ‘astruction of the Govt. of India
fixalion and payment of arrears as a part of 1111plcmemat10n of ‘he

h ope for officers and employees of the Central Govt. ‘and the Govi. of
same providing benefits of fixation of pay and payment, of arrears as’
ers borne under the MT Cadre (Tripura Part) also.

ty, lmtial Pay Statement (IPS) are being prepared and pay slip on revised
the OPTION excrcised by the concerned of fficers. :

@
K3

{ case is as follows -

Dartong, IAS (M1 Cadre)(Tripura-Part), Director, T.W. Department, Govt

-d his OPTION on 24-9-2008 on revision of pay w-e- from 1-4-2000 anct
| on 23-10-2008. Subsequently on 31-1 )20()8 Shrt

covised OPTION  for revision of his pay ~w-e- from Q1-01-2005 anc

Jater in cancellation of carlier submitted OPTION (letter enclose<) As pe

- exercised canhol be changed. | _
. : ‘ ™

further directed to request you io clari{y the procedure to l*c foliower

ol

ther  the reguest for c:m(,r;,.lau‘on of OPTION exercised once can b

communication in this regard . 1s solicited.

Yours fcuthfully,/

/f)f’ f/ﬁi;
( R. Déb/nall{q/’ I

Under Secretary to the
Government of Tripura ‘

Director. T.W.Department, Govl. of Tripura.
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